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GBNTRAL ADPENISTRNrIVE TRISUNiL 
GMAI-ATI 13ENCH: 

1. Origin,11;kpplicat ion 	1_---___- 2 0,-f- 

2.' M&k5 Petition No. 

3. Contempt r-otition No-- 

4.' Roview Anplication No.------/ 

Applicant (S).. Sir 	
jlkk~ ~_ ..... 

VS-Union of India & Crs 

Advoc ate for tho "~,1,)plicatats. 

a- , 	Advocat..) forthe 	 ....... 

Notes of the Rogistry 	Date 	 Order of the Tribunal 

1 	
0 07.01.2DOB 

upplication is in form 
is 	F, 	2s. ~0/- 

6 6V 2 1- 

i 	
Heard Mr.M.Chanda, learned counsel 

appearing for the Applicant and Mr.G.Baishya, 

learned Sr. Standing counsel for the Union of 

Irldia, on whom a copy of this Original 

Application has already been served. 

Wy. Registrar 	0 . 	. . 	. 	0 The clairn of the Applicantqo get. Special 

Duty Allowance etc)having been turned down 

the Applicant has filed this Original Application 

upder Section 19 of the Administrative Tribunals 

Akt, 1985. 

This case is admitted. Issue notice to the 

Rpspondents requiring them to file reply. 

Call this matter on 22.02.2008. 

No 
 T

hushiram) (M.R.Mohanty) 
ember (A) Vice-Chairman 

Dl/~S ,c e 4'La-7 /bb/ 

JV 

J 4 5 -  
F0 _~ I. 	

~-? . 4 

_~_, ~01  
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/c 

k.11  

O.A.3 17 of 07 

22-02.2008- 	u. 	I)Utta - teamed 	counsel 

appearing for the Applicant and Mr. G. 
Baishya, 	learned 	Sr. 	Standing 	(;Ounsel 

appeaiingfor the Respondents are present. 

Mr. 	G. 	Baishya, 	counsel for the 

Respondents wants four weeks -time to file 

written statement.,  Prayer is allowed. 

~ :W_4 Call. this,  matter on,24.3.2008. 

_- ~Z_O  —Ia-Ir 

(Khushiram) 
Winber (A) 

LM 

24.03.2008 	No written statement has been 

filed as yet. in, Ahis case -by the 

Respondents.' 

Call this matter on 25.04~ 2008 
awaiting AMtten statemen!efrom the 

Respondents. 

W 16 

(M. Mohanty)) 
'e-Ch-urman 

Ink 

24.04.2008 . 	Three weeks tidid" g-~anted, to file 
rviv 	 weitten statement. 

Call this matter on 16:05'1008. 

(M. Mo an ty) 
Vice-Chairinan 

nkm 

I 



16.05,2008 - 	Mr M. Chanda, learned Counsel 

appearing for the Applicant is present. Mr 

G. Baishya, learned Counsel appearing for 

the - Respondent Department, who is 

present, has - filed a written statement in 

this case today. He. has served a copy 

thereof to Mr M. Chanda in court today. 

In course of hearing, the Advocate for 

the Applicant has filed a memorandum 

seeking permission to withdraw this 

Application and ,  has also prayed for liberty 

to file a fresh case. 

I VIIA 
V-9i  

\4~ 

Having heard the )earned Counsel for 

both the parties, this case is permitted to 

be withdrawn with liberty to file a .  fresh 

O.A. 

This O.A. is accordingly dismissed 

being withdrawn. No costs. 

e_ 
A-4  

~W  

n km 

9. 

Send copies of this order to the 

Applicant and'to a)) the Respondents in the 

addresses given in the O.A. and free copies 

,be supplied to the learned Counsel for both 

the parties. 

(Khushiram 	(M.R. Mohanty) 
Member (A) 	Vice-Chairman 
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recovef amouant paid to the applicaii[ as EPTIC,  Alpf-dic.41-11 cid-Imil" ed,  aun al~~peal 
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T  TQF  DATES ,.TS- 

Ceiarai 

nrr 
3 , 0%. 

R4TWTO 
G~ -Wz h I L 

14.12.198'~- Govi, of I-Ilittlia, issued effike memorandwan, b1 faintiing, 
dijolwan-ce a-lid fac ties viz; .57pecliall (Duty) Allowance and 
F-merglellcy Passage Concession eic. -o Stich 	Govt. 
FAnployees isho axe -ad 	I &je(i witti aj:1 L-nC 

1. 9 	Applicant ivas appoitiied 	te-aTofa-fY 	as CleA~ne~" :n L'Ie 
of'-,ce of the C.G.W.B, Randii. His mmie was not sponsored 

OR e 	a lemlutaiedl, as s ii'-Il  llis  Al' P "IL'-' ! nt  I 'k' s  

29 111 (J. 198 ~- Deputy Secleta-py, GovL. of India,  MI'Llil:SIS~,  of Water ReSOtL"Ce 
mUlmaled the appbicant to apply m response to any vaconcy 
-L fek-mll C.G.W.B. 	,'Aiinemure- l- 

0 2. 111,  . 1988- App-bicant ltas appo:iflied as Mvior T.-ick D-river. ~Ills offer of 

l  I -loini- -ient carries a spedhc Astse of all Indda transfer liabihn, p 	-n 
(Amnextu,e- 2) 

1 2,1989- Respondents of thed own p9d GDA and EPC to the apphicanti 

vM4.1993- Apiplican! v ~,as Lrainsiferred L-cen 	to Varanas-i 

i 

'Ameml-re- 

30,011.996- At pipli,cant. Nvas agaia iiansfeffed,  Leo-m Gti ~,valiaii to Bhopa-1  
(Awmarme- 4) 

01,04.20-01, As per seniorhy list applilcant's senhdEy is  mmmuhwd on Ol I-Ini'dia 
baks, 	 (,Aiu-iemLTe- 7) 

-E 1.06,2001- Govi, of InA-ha, IMIMIsiry of FRiance cla-rified 1-hat 	i, 	- , res Aeni of N,  
Repion wbo are posted in ITNE Region ftom nii ",-ide Che NE. Region 
me eMed to payrom of SDA. 	(Aniniex(Lee- 16) 

0,01,2C 	 1 , 1!, 	(Annexun?- 5) 1022- Ap ~,,)Rcani v%ras pfumviedl as Drivef G'a 11  

)edl to ilhe app'nicallt ~,vitlloui ~Lvty-  ll'otik-e, 

'n,ji-a 	n 	~. .It.e 2Q,"01 -5.2002- Govi, of 	t-m-miclines hanafil oll' SDA ILi 
einployees having ad Indila trams-fer handity on post-ing to NE 
Regicni Levin outsidle f eglioa. 	(Aw-tem- Lee- 17) 

0IM2005 Wspondmul  -INTo. 3 vidle 	(Idef daiedt 01.06.05 tturecied to 
rehmd the a-mount of EPC, 	(Annermy-9) 

22.062005 1/ 15,07.200-5- 	Applkani pfelferredl appeal io the Diirector, C.G.W.B 
and  requested not to make recoi ,  erv. 	(Amnexvve- 10 Series) 

02,1088,200,5- Rest 

	

poneleni No. 3 cLirecied,  respondent No. 5 to eLfect 	oll,  
EPC ftom che applicant, 	(Annexure- 1 11) 

-an! vv-as fw(her p-romoted,  to Lhe ~tposi of Diri ~, el Gdlt, 1. Ap ~pjk 
(AmiextLre- 6) 

- .. -- - - - -- j 



ON ARM.; IfIkIOT 
CCntr&l AdlZinijilyfiliVe Tjjbuuil 

3 1  VC no- 

I 

IfICTO 9. TyqQS 

03AI 2006- 
	 R inGirmod 

	
~.Jndell[ NO 3 thai 

	

applicant is not en~ Oedl to pa~lnent of.'Eyk- 	Asulawye- 12) 

Apptlbik-aiit sif lblilitied repfese'liali"mi foi ,  Stay off recovefy 	EPC and 
Tell 	 -L ~Ie-Sted 	i(Annem re- 13 sep- s) 

27A'U.'2 ,'.)-"I6- -'Responjclenl No. 5 forwap.ied fepresens-ition of [lie - 
(Anne~xtlre- 14) 

21A716. 05AI06- Apphicalit 	for sia.~' of re~~:ov -ery of 

EPC and requemed to pay 5-DA. 	(Annex1jxe- 13 series) 

x,  mni~- 	of 	ter Rescmaece in !!is letter AddUressed 
to t1he -Itaff G7rievalice OfficeT, Vvh;  tpnkmoact torwarkle(t. 
lepreseniation of die app~,Licant and req(tesiedl vo stibin-ii stdiable 
reply to the Apphicant with detoil reasons; Vaulmme- 15) 

07,01,2007- Respurivulent No, 3 vide Wqjuglied 	1017,0307 

infon-ned 1 -he ar),plic, anvillat he is not availalAe to the concession of 
EFC and SOA. 	 (Analexi&e- 184) 

I LC 	 - 	 -15 t ' I 	17 ~20107 	L Lhudl er Se-crewry to die C-o -vt. of India, req(tesled Sciefflisi aiic 	aR 
-Ie ~p -ance ot ,-nevance O-jfficey ~ C-GwBj  farida"Llad to loolk into d 	iel 

e a ji~) in ca 11 

	

	 9) 

P'R A YFR  S 

'Ilu- tl- -,.e Hon"ble Trib(jalal be Itilease"I to set aside and,  qI -ias-11 -i the iimptig-aedl 

ofdef bear-b -ig lelier No. 

(4. 0 	li-iQx 	 'agn.ed j 06.210!05 (A ,  , 'tue- 9) so far die applicant  is concef-slect. Lalpt 	- 

letter 11bea tril-ig Nv~ -1-427/90- Nfin,EsU-22 daled 03.011,20065  

and I'Nfo, 	clalled 07A*3.2007 (Af-inexit-re- 

That [lie Hon'ble 	be P'eased to declare dia ,  die a 	is 

eligible for fa ol" Elnefgency Passage Concession. and 5171A in terins 

of MO. of: IndIS CKAA  datedl 14,12.10383, 22,07.1998" as vvell --is O.M dawdl' 

13A62001 and 2RO51002, 

That 	Hon'I'Afe Trib-ilial be pleaseA io c L-ect the respondents to  fe-IN11cl 

d~y reuvi, ered.1  from die aj,)phcalit and Audiel ,  back. die amoti ni of EPC alread 

be pleased,  '. c~ "'. —ieec le f es pu ad,  en ts to co na -m i te pa .k,  ate-til of FIFC and SLIDA 

'n 'lie a , l icai 	-tL ci-' Lnc in Ne date R Ws been siopp .,ed 	di 

bellefus. 

Costs 'of die ap'~ ~' 



CtntSal ALM...jbi-ativu Tjjbuna.1 

DEC it' 
117TnTA ;SWula; 

At's ir'lal j< z3i Anpodwf fehef.(s) -6 vkrlikh the a' 	t"Ie 

TrPotmal may dtee—m fit aindt pfoper. 

D-irLing,  pendenc~,  of Lhe apphcaiivn, 11—he ap,11licant ,)fAk;s foi ilhe f6l1lowitig 

Enat die Hon"ble Thbuiiall be please'd 	"I—Nee"t the resr ondelits ilia! Lhe 

,--denq of Ns application shall not be a baf for tlit~ respondents If 

consdduatim of the case of Lhe apphicani fof provid—big rehef as prx .cved 

for. 

A 
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ON 

IN THE CENTRAL ADVIIIINISTRATIVE TRIBUNf L 7~TTT--,;:4TZ;,qlT 

GLq'VAHATI BENCH: GLTVVAhTA -7 	
t' BLnch 

(L'I'dW 'Seuicull 19 of Ulle 	lr-,*bLiFjs Au, 19&)) 

Tifle of ibe ca,,cs—e 	Mm. 	Pnn,7 21M, 

Shrl Stuul KLmar Dubey 	An lcatq. 

Union of hidla & 0t,-, 	Rew-ndents, 
T A N D  FX 

Annexurc 
ator 	

I  ai Uctdars 	Page No. 
Apphici 

-i6- 
Corn,  o  f 1  e fter  d  a ted 2  01.  i (i  95 

2 	y0fo of app. ointment dated ()2. 11 . 88 	- —2-15 

1--oviv of the order diated  08,  04.  "co, 
J. i (-.ory c) f  4-1  te order  dated  311. 0'  11 ~96  2- 	'27  -4 

7- Copy  oi o-rdex daied  1 0-0  i.rj2. 
6 Cpp~--,  of ord er da ted i ri. i 2. 055. 

Copy of extract senioritv list as oil 01.04.01. 
Copy.  of 0.M  &-ted 	190e)  

Lcopy Of  impug-ged letter &teci  olulb.05.  39-- 33 
Cony 	of 	appe.ai 	daft-.d 	22.M.05 	and i 3 -1 

'COP. 	Of impugned le Iter dated 02.08.05. 
JA .  

CO-P-Y Of  inl7plilgRed letter ujA-  teuj  0 ". 01. o-* . Ll 
1.3 COPY 	cLf 	repre-sentaticm 	dated 	16M.06 4-1.: 

(Sedest 1 21.07.06, 05.09.05. 
14  1--py-f  letter deted  27.01.06. 

17. 1-9 Cop,,,, of  lett er dated 02.08.06. 
AV 1 6 I Copy of  0.'-  da Led  -1  13.06.0r.". 
19. Con,  - of  Q,M dated  219 ~ 0,9,0,-2 ~  7-:?g—, 
20 is copy of lalptiglied ale-al0falidum dalecl 1  

.117 M, 117 
21. Cupy  of  letter dAted  11.07.07. 

r 

Date:- 51 ~ I a - O ~ 

Filed By: 

IaAAC~"  
Advocaie 

suo,~~ - KL4 	D-L#4-~?, 



IN THE CENT&kl, ADMINISTR 	LTNAL - ,,TA1,E TRIB 

G UVIA1 1AT YBENCH! G 

A ' 0  1  tit—' % LfiL,  s 1ra t 1 wa Te 	A I 
1- 	

c.,  

O.A- Nc.—aff--~J204317 
Central SOJM111 ifil I A' live Tribum.] 

Shil Stinit" Kumar 

A'A C-F:A,Aa-T 

/o The ExecAlfive Eno, ee.T, 
ce~'!" G-POW"Id Waier Buard-' D-A ,  is-.) 
Pfidnulpadb, Zoo Roiid TLnah, CAjwajjjjti- 24, 

-AND- 

Die Udlimird  fn,-?;;~ U. - -.1-1 . 1  

3 1 DEC?-")P, 7  

qPTITT6 ;"-iTWql;r 

BQ~llch 

Government of india, 
" L — 'y  Wi S l rx,  of Waier R4?soturce, 

Slim-k 'hr-anl ~-;' ti Bhflvan, Radi Mar& New Deilti- 1poCil ., 

Central Grolmd Water Board, 

B-III1~01  Bilawan, NH-1V, Fandalhad, Hjjryjn-,j- I-,IrjCj l, 

11 1 All V 

C  oimd WateT Board, 

NH-1V, Fandabad/  H4ryaim- 1 ,21001. 

4 . 	Re-g-i ,,-,-(1;I1 

C-entral GTOILn(i WItPT Boa,-d'  
Norffi Eastem 
Tanm Nagar, G -kiwahnti-'7'RjCjC)-, 

C ...... .entral GTOIUA Boa-rd, 
Pad-MAP-alh, Z"mu Road, Tinah, 
P\,C, , Batuah Road, GUNVAUNIti- 

DETA-M.1; CY  THE  ArrT.TCAKDON 

..Made, 



CCUtIal AGMwiriliative Tribunal 1 

is MAIde- agaRIS ,  the inm~-..uglied orde~r 

a 

pot  

14278/9( Nfi-'I-Esit-22 etaie-j 01,01.2006 (Annextui ~-12) -a-aij -  No.. 

07w.;X1.20017f, Amiexu&e- IS) wil 	Claim of 
'Ile  APP-11CAIIi for Play-me-Iii of Emergeacy Pa 	"e Concession i'll"of sho-e! 
EPQ 	ly  A 

short SDA) has been idended and 
."far a ("poll Lie tc? tORW"We lo pavy SDA to 

Ii-a lie aPPUb- 1111  L"I - efflis Of Go~-L of Induia, I'MI-t-tistry of" F-mance O.M daie,,i 
1TIMM and also p1rayin"',  for a tL"eclion up~011 	to refial"'.. 
ba,ck the aammill! ')--" Emerge-11t.1;-  passage Concession alEvWx lycovore 
"Ecal tile 

'11-~isdktloft of  the TribLmad. - -  

	

apPh'-ail ,  'd 	c  mp .e- 61,  this 	-is we~—.' 

WWRLY the 	Of this Hon"Ible Trilmmal, 

Tile Afftribcani fturthef declafes.  that ilds ar-f)iicaLion, is f&(t i'vilLI-dil  the  

prescEibed -IndeE Settiboii- 21 of -lie 	Thvwials 
Ace Oil 

	

4. 	Facts of the tase: 

	

4.1 	Thai the a, j,.),nL.;,, a f. .t isa  Citizen of Inu,11'a and as such lie is e~nji.jej i , 1  al l ' J e  

Eights, juslecuons am! PrMkges as 	(Ln&E  tile  C'-411 S lit L  

4.2 Tba., Lie qn p-jica, I I Is a pefabjRen  I EysileRi  C.f ~.Ij  I,_ 
 ja'&_r (a Du tie ylolll a, Dist- 

and-I  Ile Was iflii l hffl~y 	n iein,,orafy basis as 
CleaveT in  the OR fice Of the Execative Englivauvr; CeI11ral Grc., -1 -IV,  a er 
Boaf,& Division-N, bat his teal'ouraryservice lw'as tefa Lhaaied. on tile 
WOIL-Ild that lie dild not -On,04Y  With essen-i-al reqtwirement of his 
qpp-ohnii-nelli. "Pli-e-reatler, .1;*11)IIza-a! ptk~raye'j 'belfc-Ee tile fes"'C-11 ,11ef-as I'lar 
fegWaKoadon of ids se~ndice and L'I fer.ly-  to 11W,  ipraxy-eE L'IfEegidlarizati"all of 
his service the Dqpwy Secre-ary t,-!  tile GOV-1. of laidila, M; iijtisL~'y of ItVatie-e  
Resownce, New Mud vide jes iejlej~ 1-~eafLllg N"I'v. 2.S/S&GW d-lateid. 

SLt't~'~ ev ~~4A L&Ut~v - 
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Central Aclb—i-Lfaiille IMI:Ual 

3 1  OR '"' 
Q77T%TV I T7; --1;5 

2MR1985 Inti-a -i-ated do applikai -i! dhtai recoiisid-leradmij of 	of 

the  applica-at is lio! pussible t ause his seievic lve~re tern--i'laied because 

of i1oll-complialice of esseiiiial req,  L-eme-w. Le, 	s-hip, rd hir- jiaLiw 
'tk-  — — - — 

said 	r 

	

ugh. che Eot"Awym [ E),-,cha-jige, 'I t i allso reattesteIL! 	do 	letle 

I 

	

	'my be advised to apphy L"I respv~'- im ally vacai-icy ilic~ffl L 

firvin do Ce-at-t-A-1,  Grvimd Wate~': Board esud tlo~-i his appli-caukill can be 

-1 Mul others wadme uhe R.-tijes, Be it stated tiNt in al-olig 

complialice to do- advise tendesm-11 by do Vep(dy Secretaq v1de 111or let-ef 

dale,  audhority to avowbodate - j 291-0183, do applikailit approaclo,  L- 

I  ~, acaiiq 	I 	' -e of y hi do offic 	the Executive E-cipwe-r, CGWB, 

Gtvwallad Tuad lie was WAS& to efurn4fl. his Ilau'lo at local EmpIox;;-L%w-'1t 

Exthailge al 	for  Nis appoLiUloiii al Guwalhalli. Ac-f:,vfdmg-1 .,;-, L 

ap Rhcaiai e-ii-ro-11 1-ed -sianivie at E--nip-loy-ir,  i Exchailge it Gulva-haii and Ile 

was app"IL"Itedt Q-11 reg-dar basis as P14-i-Or ~Lruck. Dri--ver ~,Rjde Ifletle~r bearL11g, 

% 1711,"WESIL M  dated 02.1'11,19-8~8n  Ril do off'-fice Of dw Exectitive 

T11gW.en  WOVS, DJLiv-4L Gttwalhaii 1-havLuig,  a speciffic 64-- ise of a1111  I-neha 
f  'ef Ii 	M.Lfliaieiil IeUef claled 0211MS, aiisi 	iabiRiy L -his offer of atip- 

Acuordkgly, do apokain-1 joitiedl. at QuvahaLl m 20,12 1989  as Motor 1SKI-1-  

Driver i-il U.-le -'fice  "u" the ES(ecivive -Eapuleet c'c"t"U'.B. Dli~;-- VIT-1  

of "el 	-1 	'8 ae 11 Uef ulateidl 29,10,85 and 02.11.8 	. e e i i cI- o s edl 

'orelvith for Oerusal Aw HONG? Tidwal as Aumexumw 

13 Rat do applinvant vas dje~eear.erLea.j 	--q 	11ati , -~ , LrLnj  Czjg~~,aj 	 ~k  4~ear  IaSi 

"i,  id-N  office  ord-ter DAY 363 of 1913 beadug letwilew-e No. 111 7-11- 5/922--Estul (M) ,tatet! 

08,04.199-1 and app'--;caill '-;Arripsi -?(it 1-he said 1-fain. 	ordler and 

"-Ile aPPLCAdit was urarisfex~redl fiiom -Le duiy at x1ari-aasL 

Maiasi tv GUW ~41!ati andagaiiii Lransfeiued ft-um IG'a-wahlL.,  to 91-1 Tal vide 
oftleir No, 113 of 19966- clated 30.01. 1-19% lifmveveir el-tie jo~ 

pro"Ale-als of W's hd 	of '-Io app.];Ca I i~~ra _q. 	I aj eret  fid 
lie  Was loire [Ila. 

"n- 11  !Ile  all'ofesaid BOXAM and postisit" it is evidelli  that do apphicaffl  is 

!;adudled with al-1 11 LumdU iralisf RJWMji- ~" as such '-lie -is of 

EITC and SDA, 

h:~'  m'" 04'~' 

9 



cew,, ""'Ifitfative Tlibun;.l 

J. 
4"? 3. 10 F C 

V Bmxh 
COPY-  of the order itated 68XPI-1991 and 30-01.1-16 are 

herewrith for  pertmal of He-11"Ibile TriNatial as Agg!~~~ 

auqdl  4  respe-c-threl"'T. 

onio ed as T)ri ,, ;-ejr  Qj. 11 vieba,  o Mice 04 Mt jw ~RpkanL ws TOOK! PPNM i 

--fr, 	- " 2002 beaJing, letter No. 	287 dat der No~,  31 of 

1011200wand f wrther pronitmed. to the f.wjs-  t of Df jve. ~, C-r.. ivideo  ffirice order 

Nlo. 97",  'of 20015 be~Lriiigv I-eiter No. 	8169 (tated. 

A122005 Avid possted at C VV',-R, Dix-VU, C-akralad, whefe the a"pp 1licallit -is 7 

at present. It is relevant to ineation "here that the pf~-niotien and 

Seni,ofily olf Lhe applic;mt is'allude on all I-Indila basis, whi"Ji is evideatfront 

~ronjojjoji order dated !0.01.02 and set 	ity List as on 01,C-1,2001. 

C~opy , off the letter dated 10.01.10  312, 14,12,07% and ~ extracl of 

List as on 01.04.01 is efic-losed here.wid-I 

of  Hc iZIAle Trilbimal 	.5, 6  an.41  fts~ C.Li Y. 

4~5 nat it is sLmed aw the Gov-L of India, Vide ORTe SwasMildiun AM : 

I 	 JOW~kjj,-p and fal-i]itieS '~;17' 1;  141al 	it,., 	: - -4,12.19&1, gf;~Iiled ce~rtaLfi 	pe__ (D(-  j) 

A-Ulowa ~iw-e ail Eale-egency Passage Concession etc. to swch'ceiwral Qwi. 

w1lb are's.-A&M-ed with aR Rbidiia'Iraiisffer habillivy ~ The relevant 

portion of t1he O.M daied 14.12,1983 is d7figIted 

"'The need fror aitradin.,  And reiainillig .. : Lhe services of connpeie -t 

tern  Region- CoLkipricino [lie Micers --'of sendce in lie Noikdi Eas 

States of AssaaL Megit-daya, ~wfpurg iplur and Tripwra ~ and the Uhiiio-n 

(.f Art-maelliall ~radesh and lyfuzofam has been eng in , 

tie 	ove-ra-mem fef some 	The Government .he at -Ition of the G" 

las 4~ppvhited a ConiallUee taidef the chairnvulsWip off secfey.q' 

De,lparimenl vil" 	and  AWANUMve Reff~)rms ~ - to f eVi—I 

exisiing afloikuaces and facilities adawds5pble to the 

f et"i on 	ancIP to sagges- t 	S(diable - i-illpro-vemen.s. 	7-lie 
.7 	i. 	

I 

of am comamme have tven care-frifflIv Considered 9 



Central 

0~0 7007 

vochati Bench 

rfeSj'Aejj'& i !IOAkr Pleased 10 decide a S the Gu~'efouteIIL and 11I 

D 

i1i 	'rees IKJ, 	a 	:.I L ho have Al hieu. ransfef 

N b'ditu  TA'TiII J)A 	~Ujje'?j Special 	ihe f, a k.' . — - - 	In -7 1 

eIll  , 	a A -, of Rs. 4010 	L '1111 on 
- 	of t~as j,- 	Jim 

-j- 

"lostinc) 	staue 'i Lie North Easlor"' 	of Lilose 

-urho are exei".Irli froll-I 	of ii-I'come ta'\' iwflll 

!Ira, be '314-OtIlp L41 adj(tiliroji ji'! anm spe'jal oat' 

IA; 
D 	AR O'Wa R- e A ke a!Y I)e"`-)  

C 	- '11ai t~ 	 w ; 	It '- ~ A-11DIAaffiCe AV M 1101  'jCqj'L,Lj'-qj - 	he ioiai of such 	(Di ty ~ 

	

P M smi'J.2. A U-I'Vallce ue 	C"mulpellsaiury 

Cojisun luon AR]owa~,Ice and UIC 

ALII o1v alice Wil-I  be e-l"Al'kTil ser"Af a 

......................... . 

	

CenLrall Govern-ine-at 	a 	Ileie . 1j,'I L _ 

61141-1  be entil—I'ad to Avad of  Lie 

e Tfavel CORCeSSiOR, 	!Ie_!-IQ Oil, iwo- 

Lem"Ied as Life sei 1~ J, 

"Eamefoe-ticy Par-zac)e 	~uid i - 	d to  ein.11A ffie 

jJ/'-. j jjeL' p fallillies rcsy'-.11se and 
Cen-Sa"I 	emn"Ielit ell, 	f 

t W  o kI. 	 If jCjjLj&e ,jj I Leal;-ej ei, ef jo [Ile 1113die 0 1 

	

of t1octicul ill 'In eLlIefIajr.  TI is sij- 	;-er and above Lie 
'- r,  -- -10 -1 11-1 	

g_ _ ~; _1: 	~jj J~e (* 

liermal 	of Lhe emplov-pes hi lerms of Lie O.M., dated 

-11 	--- 1...- -1- De~cenfber. 14. 198— and Lhe il'k") 	"S""  

E 1 1  ierge fkcy -PASS—a"A 	silail "be availed of' 	Lhe -nlid-eld 

ilnode and class of Uavel as ad'aliSsible ictider '.1he ii'cunnai ileat'e 

'T,avej Concessio Rules," 

4~ I'a 	d -Ile 	 -y-Rde ')ejje f,:. nr  n, ,,.f ii ted., 14.12.19&1 was sulose, Well 

u  11~
4  

e4^t" DIIU ~V' 
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3 1 DEC 20 0  

G-vvLhati Bench 

Copy of the O.M dated 14.12.83 -is enclosed .  liefewith fol,  penisall of 

Hun'ble T-ribunall as Annexure- S. 

M 'Rat  H is swe"'I that aflef joi-iiii 141',j  R1.  the def'WiLl'ient as I'MoLo-P Dfhef at' 

nerg _uj,k7a_aL, UpfeSp, lentsoft  upown pais tSDA 

C011cessiOR to the applik-a-dit w,e, ~ 20,12.1.999 in ierms of Govt, Of Lmha, 

linistiq Of FRia-mce ,  0"M date ,! 14.12.1983, 	appliraiii is  a  

perfalia'-,pli". fesidem" of 9JIL4_1 and as pe.,  te~,mis of the 	jet f  i. 
is saddled with aU lRdia Lralisfef Rability and his seniofiqr and pnp!_moidon 

is 	ni-Ide oR ah Ridia 	HQi,%revef, Suddefill"'r williout aniv notilce 
paymeiii of SDA io the applikani has been s 

4.7 That the respondeRi Nv. 5 vide his iumpugned offifii~e oridef 1)eafLig - lette-r 

Pef - Obse -"Vativiis of [lie hiternall Aut -.11t vide th6u,  letter No. 

WR/CA/lA/62/21904-7L'R3 dated WAT it has ty,  posiod out dyt Up 

Sonie Of Up (WASIals were dwayva/paid va-rious Lr atin, issille 

AROWances. it -is the~refofe fequested to reftuid/depusit the- aniotm. as 
1-101itioned agah"t vadi latest by 30.0-65,21100-71 othenvise Up,RLIotuii ILI be 
fel-otTeffed ffQLkj the  S alaq- offjuly 2005, hi [lie said iiipagned leiief nanie of 
the ar-p-licalit has beeii placei! at Sill. NTO. I and total anno tuit' of Ris. 

Co,, ~,,  Of the ii-tipugned lelter dated 101.06.05-is eiidosed 

4.8 Thai the 	jaiLtiediialaiv 	sub-mi. Led an 	MOR 21005 
ad(tressed tv the Directoi ~, Adan Linisu%ition, C.G.VV.r~, Faddabaf.L' where-in 

the apphcint cited emaKe of soialie Of [lie offifida 

* 

is %rho were residelits  of 

QUISiflue the NTE RegioR and hVitlially avjY.,qJi1ed i1i NTE Region 11AC '1113Pn paid 
E.Rier,gency Passage CoiticessioR t)ut were exempled Lrout -0--Covety. In 
hii's appeal dated 2106.03 appd1 cantrequested. not to niake fecoveq of EPC 
Pai'd IQ hL'1L He also stated that lie L-- a iolv,  paid eump.11--v— and facii'll, 

haf4ship, as sudh lie f equesied io loolk Llito. the Rja ~jer path 

appeal dated 22.06.05 subRiated IVY  tile applicalli was dal"'r Lorwandle ,_i bly 

11 

S LuL,4 . bcq ~,t 4,",- & ~y , 



DEC ?007 

v Bench 

"'ar-se ndeliL No ~ 3 for adv ic-l' af-Al f' U- 

of acdc 
A fnew-.1rdirip 'letter ef"I" ppeal d ed  211 .03 all,. 

are enclosed 

7, Kibusial as Asme Vfe-  OT 

epcil'-sil'islil ,  N116, 3 ~dde lhis LARPUtt,"ed Ifette., 	No, 4-42 

T 	
0 . 71 tit re, i j(tee guij, Estt ~ "Itated 11-21-OU 	a 	sse, 1 to (lie fesi 

lo e 

	

enlel,  lel-,cu tlassati.,  4 - 	L s 
lleces-sarx,  fecoven', 	-oil 

Lee!! "oillied ou ,  Y UW3  illiermall 

	

al's innlmektia. 	1K, Inoce names ltqve 

V, 
Cwth—- Thefeaff.ef, fec-0 	Ya I- 

appficall. stafted aild Iffie tOL-11 annoulit vIfF , 15l.,763- have I*e-'l 

ep 	frout I l 	t, t_ -affi. ,covered f, 	he at—Ific .. 

iattef  dated 02 ,0,8w-5,  is 

ewill-I for perusal of HolVb"l TribIWIL41,  --4s Aagg!~~ .  

A,  k Ide his tI L ij is  c, 	Ohm he Adtftlillii 

o -'0, 	- 	Udie' 	'I ~ '""" - 

	

4427AS: 	ES i k-,L 4 	U V~A,  

	

'To 	ucof  l,  ie, 	in terms of FR it,  SR, NEI- adtLfessed to !lie re pondellL 

S  -a lr-!IsConred to NER alidt. Unioa Tevitories 1,611. be elltifled .Uv ill I A __ 
SIA:if 41-alLre service career as -Wic? 	0 Ca LTC oli two Adwii  IIAI Oc 

all,"-. Lill 	ed to elialble i1le-al alld 

!A ~re,. In I 	i t,  "Wil le t(qtril ill 	A S Lillil"L.Ite 

ifalisferred vs  NEIRL "GUI'Vahaii N-0  r~,(Latar Dudbey, Drii7eff 	WAs  llc'i  

1A,TaS 	Ill NER, G(VvVallati , 	tile 	"as  

lie is 

mell 	e  L11a, atlflll,- ~Allj k A tu. ill-i 

loni Al. allaiA'. a t~ C-, ~,kr. 11 
o os 	 1 1  ~J_ a- _4 	of  NE Regm-li Alit! afte~, 	ajirr --- _._ 

io 	I,'. of NE Re".R  tit! 	OCCaS 11  a 4A 1 	0 

outside of NTE Reg!-Of-, lif,  was Lealls-ref felli, atilid. nosted Itack Ii Guvclallad. as 

effet  -Alit i,~ras 11,-~ [ Lrail f 	1 

jQ ~A7e,-iaui raffief lie %TaS I _j~allsfeffe, I 	Qg~,alt.!Lj 1)~r tile 

v ate 1 993, 	O-llitef'~t:'Qll lc~f tlle rp-sr"olldents  

app iated  to NIER All',! lie I'vas flut 0 .hat "I'le a ntyfl,-.4ill  watz Lill 
rr

. _ " _ 

,5u k,~,/ lr~/  m " P-Uhy, 



ccutrai 4'WV1JLJatjAdjjVC TrIbuuml 

Tiq 44 
If Bc.,nch 

	

lEK GawalL 	lisleadin" state.L tisferre""11 	INT 	ad is L 	nleRt of fact, Ullefeklre -tile 

	

is liable to be set i ~side andtquasl 1 e 	f iuT' ~̀ ned letter date"'.. 03.01-0 

	

I rY -of Ihe 	gned letter dated -  G3.01.1966 -  —;,- enclosed. i L-.0py m 

herewilli as 

'I'lla[ Lila IprwLir~ 	 A lilt 	representation on 106 .01.196, ad-Iressed to Lhe 

ees- neleii 	r-aying fo~ staky of oftlerr  of recoveny of-  "_91,jef 1.21eii, No. 3, -.r CY  

.rassage Concessic-n 111,d requested for pay-illent of SDA ' . hi- the-  said 

retlfe,S,1141: ~Iliem anvilifcant stated Lhel as per the of(fice nie-morand(ini. E.P;C 

SancUolled to It Lm as lie was flot ufalisferre'd tile ,  

N.E. 1?~ellinfl 11101) TAY11V Il lie same was  sanictiloned when lie feques- ted for i-he 

sanw. it that LI'me. lie requested fof S- to-ppa-ge (4f -recovery of EPC 

Lhe Lmal dec—i-ion of tile ERC is  In he 1 ken as tile Llatief i'Q ,_tide 

jeratilon and fi—m—her --,tested W pay SDA to hini. FR1 

feSp.ollSe afll ~ljl-alll ClIbI114[ed series of to Lie 

praxv—ing for fefulil of recovefe .7 	 d ErC and payment or 1; D. A, u! 'Liz 

Copy of repfesentau"mil dated 16M.06, 21.077.06 and 05,09.06 

are eaclo-ced herewitill and Lilarked as Aimiexggie-  13  (S~des). 

1-1112 71hai the fescs INTO- 7' f6frWaftled ilie 

-p the fes ondelit No. 3. v de !its leitef beta  rint 

N  Tl 	 T/1- CGIVNIB/DIVIOV-111  TE, 	P-VdV-1%,611J79  da'a 2  01 :06 , `i with Lhe 
fell to 	whether [lie offficials Lroun outside of [lie NITE Region, lVilo ,  

Rave been selected th-rough UPS-C & S-Sc and their fiN, an" 10-iliment 1,vas ill 
i 	 'le 	-oil and SDA of not NE Re-t'voll afe enti,  ded for Eillefc-e-t!"; .  P ss , C, 	i Z, - . 7 a  at, 	oncess n 

t_.Opy of tile letter dateid 27.01,06 is encloseet liefemmil-and 

nlRinked as  Annexure-  14. -, 

4.13 That the 	to [lie Mftiistfy of Water'Resources vide Ms 

dated 02,08,06 addressed to tile SWZ - Gfievances 0-Micer, CGWB, 

Faxidalbad R.nvarded 	litati"11h ,  Van, 	op jie 	ce; of the ai likalit -rith tile 

ret-11 (test to S'elfflla  11 Me 13fietralliCe of I—Ile atjr%l4-&flt renAe,qjrIl,_j -EPr a—M-1  SDA 17  r- 

rk I le rece  ipt of leiter anda, suitable t ~pn Ilialy !)a sent 10 

4 
?(L/ M 	- u 14~1 
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Lhe a-gieved Ilerson (ulder Ritintatilon 10 Lhe Direc.. 	Ij Uh nezi,  _3f 

MILlistry of Water Resowrces. it is also Stated —i- Ulle Said, letter Glat for i 
I 
 ~-Ivv,-  - 

I 

feat" ,:q! jje ~iofi i 4-Alif red if ; I, ic. 110j, tiosci to sett-le ffie 	valli- 'Fla 

ma sUp. (dated perivA-, die detaJI reasons t1hereof wit1h c z:01jaipleie re-ref eince of 

dhe offike ~ anti '-he officer where il ic Iip 	L11. v-  I-LijkLIT, - ie ,pepo 11,~L 1b 	. a 	to 

Lhe Dirs-31-InIf of Stalfff Lavahably be seRt ;to Lie aoorje ,~rej - narm 

us 

Cotliv  of --he letter lated 02.08.06 is 	for 

per usall off HunNe T-riNmall As AnnexL-re-  15, 

1.11  711A  1, 1 	 Departuient Ev ,,a.1d; Govt.of Ladda, MutV ty F 	vide 

ee  n m. -,,Tn v I-J-0. 	M/2010CLE-11 (S),  daied 13.06.1001, -4 Da b ii ,  

ct-arifirAllu- clarified Lhai even Lhe offik-efs, who are - residen! of NE Reoin 

if  they ~jatiisfu-  Ili 	ijaei- 

	

-.a  F 	.1 1IIA 1116'r ap-poLlIU-neni in sen-inalpost ic - mide 

.)f!  A. Ltj,.~a 1)ack InA IIIA 't 	 ujia t.-I-motilonis also done 0-ii.tile bmsicnf All TI 

--m—mon selliv-d-u-, thus thev are. aL~;O eflustied to -avale-ilt of SDA 

ill How,ever, D — b, 	lissible wheii they are Posted in NITEE ,  Regiloa fioui 

Ilia ratim 	In :h incLaill rtice 111,3 efir.1jrMili ;c ,-.a1jL:i 	- , j 	til kr 	A 	e 

paunISMI  Of IZP- e-  -4  d SDA in vielv of 1 1 -0 fil, 	)Rcani Is a fesident oef ap., 

.- U 	, to 
~ - a 	' L of iside of NE Re lgio-ji, ---!L My uid pvc-unotijoin art,  eim, ---hlha~.ed on 

	

i's 	11 1v cithmilIM 111'. 	li~ -a ha q .11 Ilia a 

tra~(Isfaf rek!  a~fltj v. ctogi At d 1 .2163  Lhe NE Reg inn on (wo, (.iCZIicilln ,~ a nIq 	er 

1 . ino  o(ticida ill NIP 'Pagion lie ~,vas ifasisfarreel. b-ack, lo NEE RIA-O~ -, as sen, 	Me 	 1 10 1 

4atich  tile A"Ali- , is enutled - LraA7  SDA Li terins of GQATL Of Ridlia'S.  

0. Mdited 1MA5.20,011 	I-ve-11  .., Q- in ter: 11 isQ.f s ubsen uent, 01, M 1jea r ; nO le j ter 

~,Jo, M.F. N~Jh 	 SS (7?1 	T.1  tRI I 	if 	Iiij 

coliv of C).mLjp.A3,j 13.06,01 —is e Y,,-: lo s e ierevvi ,  .3 s 

A  A miip ve-  16. 

4.15 ThaitheGovi.c-rhittia A., 	-- 	Mx F. of-Finance vide i's 

(1) 97-E 11 (B)  daiect 29,05.2002 issued certaLi clarZffica 

ad-u,—iQS'I~—Wvc7;-  Of SDA:, follolw-mg,  the dec—is-ioti of ulle Hol~bie St"pre—me Co(tr!, -  

uilhefe -11- —is s1pec-Lifically Wid down that CIVEW1 centrall ~Go~rt ani  nint'-par- .4 Fa 

-t XA~ 	iVt 

I 
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TZ4712r 

n 
Al n" I"i to  SID A on pi-ling I auly stati 	 Iaei;;r are ~0 	Jun at N.E. Fe-Inn 1._Q~.Vbaetm J 
Lavin.-) 	Iv.  111,0 Ann at-$' all ifldi ~i I ansL-f LaNh-J . 	ill. tile insta- U 	 fit I-Ase 

c.a,ML3A i'vitil afl  Til f, da tratisfer Liahilliv I i IA I I ic ,  A. ,  rwargianant p3sidefit of 

el ni  nuan i alla! lie 1was 	erred and 

Reo  i 4-1 	in P sted Leoni out de die'NTE Reg-,.a to P.T 	a. YMI oreov er, LI ie 

dated 29.0-71.220-0-2, spa-c—ifical —labd sdourin -ij 1  a 53, 111  a It I I.,  e - S D_.A S all b e 

athallissibie to tile Central C~olrt, _aipinuaa< Ila v i  no all Lnd ia tro 	j il  

Region. (hich& Ling Sik"KiLul.) Lrom nia Me 0 	m 

	

Iclin.1 I's NE 	 a J-4 lie 

f elevaii t rpof Ui cul of P ar a 5 of ffie 0, M da ted 29,05. 2002 i  q i jo I ed below',  

"5. In 	of die 	tile-  criteria for payment of 

Special Duty Allowance, as iqpheld hu th -.e Supreale -  ~c tLei, 

reRefa ted as taider: - 

"In.le Spedal Dilly 11—Ar 	- all 

e  -q -w-eeS jla~;jjjg All Tndia t%_jt IIL 	 Idiabillity r j 

.-In  tyristing to North Easte 	-_ui fa fe in tinchidjap 

AIHII icases for g ant of Special Duty A111owance ifichidhag 11.116ce olf A-11  

Indha Service Officers al-au be fegitlated sttpidly - in a c rdlanice 

Therefore, 0 	quite cleaf, as per latesm- 4IArjr* ,  

of If Gov 	'Idda, throuciii 0,M da- d 29.05.2002, UILqt tile entrol Govt. 

]Jawino 	Tmii U-af L-111'e-1.  Uabill-U."v are entiltiled to rba:yuneni of-ISDA. 

oin their  pos Win to N.E. Reoina rinc,3  .110 Inrdirai it is sadMed 	all lattia 

1 -nalls f IM11--hiliRy and posted at Gim-thati,  'in 1-he ME. Regic-I a c i s-  A he is 

-M dated EIP,A and SDA i- refults of the O~ 

14,12.198-1 as tvefl as Rf,  lemns Of clausee !"-w of 0C.-M.-I datect 29.1105.200Z Bit' 

s  1~--I'  ~7 — 	­ - , -- k' 	I., -~­- -ne 	S tirprisingiy it, spiu~ nr iji:c. retit"Ied- a-vro-11  -41  -said Aloivance 1i 

beep. denied to the apphIcan! Rin 'a most arWltraq-  al afiller foi: tile reasons best 

1--flown to (lie au ther!' .y. 

	

C-py 	01 	 Ile 
11 W1 for dated 29,07%.20,92 is enclosed reur I 

"Iefrit'sal. of F-On'ble Thb(dial as Agmextig-e-  17'. 

I 	 ~ 	 .. u  
,_5 	ly, 



CeDtfal A~Minjatratj,e 

3 1 DEC Wrg 
117TTV RMIal 

,is  1L,11)jigned That it is stated that, ffie respc-Rdeni -N? 3 MR-10 	rtrfir~ V jOunch 

Meffic!rafildiuil be-a-eint's Nje. 4-4278/9CLt,4; ,1.EsU  1397 dated 07.03.2007 kis 

infi-med  to the applicant that the clai-ificatiloc a has Peen sought:fb'rfirom the 

NL-rdstiry in this regard, IN MAU- 

	

y has 	as 1"!  !he RXU.t 

Government of indsia ipsLew-tions die iuoncession --  of EPC A SDA ape 

availawe ON,  to those Persons SAO at 

Eastern States Win outside the Region. The coacessions ape tot adatissible 

to locals. it -is also i-r-mied that since the 4pp l-licant Slas pecrMted Incealy 

through local 	Exchange, il ~ie~refope lie Ls not end ilect to illese VIC 

v e liefi,  ls~ h i LI iis cQ nnec 1 t n i t. is f ele~; -ka t - to men tio n her e% d ta i the t h d ie 

applicant pechdied 	but lie was transfepred Lrom Gawaltail' 

vownwi Vide OXY  opder dated 0&044.1991 cuid appli,~ant cairfied Out Che 

saild transfe-P orde:,  and reported for dui -.v at vara-liasi. -Tlhereafter'~ tile 

ap, kani 	tic- plic 

firom Quwahad to B-11-pal  vide Order dated 30.01:1996, as -such- the -

hakipugned letterdated 07.010" is liatule to tie set aside and quasheda-Allie 

Ho-,~ble TANutal  lie pleased to dLlreci Lite respon ta-isjo 'reftaid Lhe 

amoctuit alpead.- pecovered firom the ap-M-ni, as ERC and' fia-the lbe .1 	r-j-, 

p!eased todirect  the respondents tocon ffinue to pay ERC and SDAIzoilhe -

applicant in ierams of Govi, of India, lviLrdstiq -  Of Finance ON issued vide F. 

NO. 11 (3) 12000-E-11 (B) dated 13.06,2001 as wefl as Ra. iefnlis cif ~Govt. of f 

India,  N-1-Imbstiry of F.-i'lance O.M da-ed 29.03.02. applicant is eligible fef 

payme -a! of EPC and SDA. 

Cop.y Of the :jampagned memorandw-li dated 07.103.07- is 

417 That it is stated LILM the Mader Secrelaq~  Indle G6v-t. Of India  Issued. lettef 

dated 11.07.2007 addressed W [lie -Scientist and Staff Grievavce Offi-r, 

Cenual G-rotuld Vvatef 'Board, Faridab-Ad %7-uh pefefence tio the -letter -dated. 

02.08.2006 un the G.rieva-nce of Iffie ak-11-h-All ,  and stated that no ~epj'v-  iiti ~ (l le 

"Lattef  has been pe-ceiv so Ar. it is therekire req ~,wesied ,  that - the u-tatief 

may please be looked Lilt'-! ; n) lvlediia IA fra ndilleAarlsion  tal'-en -in. tile L11 . tt I 

LvLau-  bse iniintated to the a ,  .11catat inti-Illaticq! to jh~js pp 

jNj,LrL,sLey, it is relevant to inendon hefe that the respondent NTo. 3 issued the 

4.16 

S(jt'~' 	vow, QN017f 
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i-inpit,guied memorandunn daied 07.03.107 vaieding prayer R r 
-Agfun'A I -.Jrl-m 

recovered ETC and denied paymeat Of SDA iv the ~ appliicani in ioiall 

o.M dated 29.05,20-02. As such the Laq )tjgned letter dated 02,00 -2,0115, 

03,01.2,0116 and 07,03,2007 are lijable to !,.e set aside and  quaslied. 

Co'!y 'L if letter date". 11.07-07 is enclosed herewhil and 

inirked as Asymomm,  IT 

CIS  Ival  dos  apn1j, jiOn  is  nL 	a se 0 its I ze. Ade  1).3na-Lide a I for Lh - tu 	f j, tic ale, 	e L 

5. Grounds  for fellef  is?)  wlt~ legal gproKi~ 

5.1 	For Lhat, 	is A pejullaent resident or'sLijAr and he  ivas appointed 

Bo 	-5 st -ific Ja -4 .n  t1je Central. Grom-nd Water ard having  peccui - 	Of afl]  Indi-a 

Rd seniorit ransfer liabiRiy in lqs ohir  of aPPOWAS a* 	y-  and promotio-a 

-11 lie is el-IN-ible for .f tile ap.p.Licani -is niaLitained OR all hadia basisi, as swc 	-iD 

payaw of EPIC  and SDA in terins of Govt, of hidila ,O.M dated 1412.198:~, 

13.06,2001 an,! 29,05,2002. 

trAtIsferr.,d on t-~qo 	Outside the NE 5,2 	For that, aft'Alkant had beeA 

Region after his appoi-atnient a[ Qt,~~,anaiii and 11:1S SeRi0fit,'T Anli 

pro-modon Zone are mainlainedon AL. Indi'a basis, as such lie Lq ellcllbiie  for 0 

payment 	 o 1 di a's 0 dated if EPC and SSDA iii terniss of GOVL. f 11 	-M - 

102:1983  W  An  tenns of subsequent O.M dated 13.06.2001 and 

0052002. 

75.3 	For d1at, 	Offifice order dated 01.06.2010% has bee-11 isslied for 

recovery Of EPC paid ic.) the arplicauni lignori-tit', Lhe fact. that the applicant 

is a 	resident Of Biltair and his appoLIU-11eli! letter 4--atries'llie 

A& of all L'Idda transfer liabiRrity alit! lie has been transferfed C-11 uvo 

-c~ 	-m 	ranasi and aglaLli Lront Guivahaii to Bllo,'Pai- asionsL,  uGuwahaiiioVa- 

s  o f  :, I nd ~fonj(j ion of i1je applicant Ls ut-a—intaLined eni 	y  a_ . , 	. ii 

A-11 India basis, as such applianj ftilrals t1je norms for payn ,-e-ntof EPC and 

zvver~ to reci SDA as such Lie inif)U61RI.-d Offe-el" dated 0"16.20-05 

Epc Lroffi  the appli-c-ft-ni is void. 

I 

"'S u Itj 	&/)- L004~. 



Central 

5.4 	For diat, the ai-il i  a I is -ef'"o-led k? kPa-1-11  Rt 'A"  .7 

ttsjije I 	rag):jC111 AS  "r N'  P P'atih-'a 'InA 	fnwk perinuient reside-jit 	, — — 1-- -.1. 1  -1-- - —, -- I 	tile - - 

!;Lt,zll I'le ""(dIffill t1le erifari 	1'i dri ji in rLificA 1 4-k tile cl-~t ~ffificatq-wv 0,.m 

,ja jec! ~ fln' 1-1n9 aiui ic zijeh applicAnt ir- eilLitled ws 29 ------ 	 -PP-- - 	pa -yunent of ~SDA 

arreai nionetaq-  beneft t w e.f. 2111,1112100". 

5~-, 	Few LlIaL Llle 	e paid ETC and SDA to tile Applicant aftef 

(-*L"1g fowild hin"I eli-ibl-  foe r)a 1uLk 	0 . er I-- — - -- r -j lelli of the same, hoxv -V wi l li,  (it noti-ce 

111'A ;oniomu -If Fpc 	let 

	

dip ititilicatif 	h"n rocrivileaA iti,i 1;n-4 li.Ac- 

	

to ifile app-Rcant w.e.f. 20,03,2002 	J-110- G-1-1 -vi. Vf 

Ltj'xla~c. .1i'idplin'l ;cclic-d uidita n "u" AA143J 1A 12.198-3 as wdfl as C).M daied 

'
n !?.0!-3.2001 - The-eefiofe, Lhe Honble Thb(L-L-Al be -14ased to ~ Lired Lhe 

	

~r-- 	-- 

ff?ct-%r*nA,3n1oz let et~fimd bAcl- iihe 'amount olf  EPC 	ffc;LTj the 

.ititilic.int anA fi,efluae lua tilpacp'i Ir. cut eel ffie fesub 11(jo 	rf eolit iii t 1 ~ Ijts t-  -, ji I  e ic 

nav-  EPC andl SDA to Lhe anplician ,  urill ,  arreaf nklonalap;- lvajocAlfc. 

5.6 	F'-'e lhal 111'a 'Ifinli .3di. ftlifill all LIle CjCqjjiLiC._q la:le! 	Lij O.tvf I t d oa 

1-14.12. 1-1993 isslf,39i 1117 111da (~exx;l elfbldi.4 	 T1TouTT)AIIj:-, as 

ciiell  itirs L-Anir ic Arkliflc-d Ick ti'll.-cmaril rd RP(' ijuj CMIA in 11-sr. Dolit rd ilia 

	

'lie C'~!(Lft id-A ~q 	ykunla Leen 	' 	ca by the Ht-dblp 56t  

m1u,, 4 the O.Mdllati-d 29.05" aind also te 

!I" i i-vi rw  7 	Few that inivillonted lietter dived 	0-3.0- 11,2006 aind 	ulp-d- 

fla. A Me1kil-ifand-11  dabad 07.G3A)7  I --- _~eejj ir~.7 if,31i 41 11111-ifitl IIIA f C1 111.41 flic. 

arivilicilsit k .1 tic-ramd-pant r cioianj elf plill.-44-  anA Ila "I'Ic Th '011 .1t1fi'-t;j1j'a' jJ in 

ffie C;3~" llat;- uiti civacific clait A ed,  .411. Tolds.4 le JISfer Lfat~:Mjjr Iti I I; 

shoi-Li; Lron-a itf  ativinin'.111,3jil .4 	hga b c. lwtan 	jjkrcj -!Cca 

VieinicA and Rlu-SnAl allij lqs sc-Itf:1LIfliv ~ind tiennietticart Ar4 

11L.itsi..Isnca 	'Zq! .1fl jhy'. ~!  I 	Such t1he imption- leilef dat A 

ho czal .4'z '  IGIOL2006 andf)) 	Ilable- bo '-- --dide aildquaslled. 

na,;Ol -.f  ramo,icor whadic.1PA 

Timl  it 	imilicaill d4rLeAc, flial ho hAr- o 	i , -te 	 -Ah: 	All 111'a refilecties w-ted .- — - 

.atzaidahl'a Ir. apu!l fllei~e  ic tin etill'ar alleri1g:41re p?nle'fu ill 	11 -a4i- --- - 	 11~1 -.aii to We ill-is 

'S o k~l 	m t'4- q9-,u ~~/' 



DEC win", 
VT TTT-re 

t Bench 
A1.21143M ftral t%mv! Lis ju  filedee  m2nA'dn- —*"h ;Miggy 0 	A 

ftifille-rderiares IIIAI UP IlA,j nt-d p 	jC!(LsjT,;- fileiLl anv .rev 

rJej:,L:,Q_q of Swi l before aiiy Couft or aivy offief Aidlio-dil -Y,  

nIhAr P~ewli rd ILo Trillimal Poop Of 1111117 	 r,lipe) Lila Ciij)ject .Lllatter rd Illir- 

AnplirAllem neir Anx; si,ch -3vtrklic j:ion, VVfil P Miral nr 4;141 ir- nan,fint) 

before ailly of tillen"I 

S. 	Relief` "61  sn-agght for 

, the farts,  ail,! d-wonstancess stated above, Ole -it - r I  Tilde: 	 -kill; Aill Iliullblu 

111,11 N'~-Iior Tne'dhitw hia 	'I'Amil Illic .31 -willic. r 	rAr flu,  Al 

1"arnM  n tile, 

	

--ase all, 	're  to  tile fespolliLlenis  to sllo~Aj' r  jise as  to  j isstie  iloti- 	17' 

will, 111,3 PAIN'Of fc ~ C.Cim-1111 for it-, Ill:ic apv%M-aLj,:qti slja~fll Ilot tie orAnb:44 Antl nil 

rierusall of t1he recor ,&_ ail, i rb3r boa r! nil I h- 	A ses Aries  011 tile CaqSe 	r.  ti  

r-.-bed to -railt tile fol-lot 

A 1 	1 	, - 11 a 14 "Ol --Un ie Mlixulal be pleased, to set aside alit! quash tile inulugn  d 

'WP 	-TT.  ,qe,jer 	iel  Ipp N11r, Cr- %,'T)TV-VTT EC, 	-428' 0 

	

/I.A/2007 	ted 

911 1,0173  (A-ri-nem a- Q) -Z fas die apph -  n 11 

letter I)eArino Mr, 	IL 278/9 Y—Mi.&u-22 dated 03.111.2006 (A—runevu—n- _1 2), 

And 'Mrs. J_=' /QfUJHn , FcI1 	11701 1)W-1 	V41 ra- -- ..I. - -L"O, _ 	_-- --- 	Amnemue 

'.2 	'niat Lhe Hodble Tdbuinal lle pleased -0 dedare that tile appl-1 1C.1111 ir r, .- - 
S 

eLigible for pay-nietit of Eme~mAnrt, P,~SS.jo CollreSSinn and SDA Ln t t  ------- 	 V 	_ 	erals 

ieli 14.12.19&1, 22.07 1998 as well as O.M dated u f G o o f h i,!,  a's 0. M d a 

I  'A  06  91101  , . . 	i and,  29.05.2100-22 , 

A-3 	Thai tile HoZble TdNuial be 1p-1A_.,1.se ,d_ Iuo 	I.-he p3,~rwinAang  Ir. r fiii-O 

back tile aniount of EPC alrea ,11,ir recovetred Levull. tile a plican ,  A ad furillAr 
ho  t-1113.4a A to ~ Lirer(Ole 	Poll, 	 -C an,  

	

res t  - jelils 10 coil[Riue pa, lient (if Er 	I SDA 

In tile applir;ii I fr 	11,41  A I it lias beesi sto pped ikridi eff--a-,  ill'olletar 

8.4 	Costs of tile alpPlic.31 inn 

8,5 , Any vdier reliief (s) io whicil Ille ar-PRIC-ani is ellUded as [lie Hofl ~bie 
Trillfinal  mat, A0.3al ril and 1 -wron r 

k, 	rle-. 

5 

SCL u!J /t~~ & 4~4,  O-U 4~11 



I  

N11 H-1  

!v) 

i  e rim  '3  rd  e  f 	d-  f -3  in 

")1jr1no namlanru  if  LIle 	 for L lie k 

9.1 	71hai -Ile Efodbie Thibsuiall lie pleased to c Wreci the fespondentS ffia'., 'he 

i 1eflde'l(7;-  of tIlLs app-Rull-h011 --hall ilot be a "bar lor '-he los-011delits - for 
!I! Qf 'Ile 	f, of Lie at"Abc 	-me 'p-rov 	felieff as prayed 

3A 

-
Patlicida nf Me.  T P  r-. — _fs 

T  P n T\T,-, 	 4 99 2' 2~ I.-  -- I :— 
	: 64 1F 9499 -3 3 	F 948934 

D-1 ,  ! te Qt isslip 
—
ksiiaoi rrr'111 

G.P.O., Guw ~diaii. 

List Oe!vcbosti~s- 
A. — " - 0" —.4 

rJ~-~t4 lq:af;Ejf~ edqq-T7 
stral AdminiOrklive Tribunal cie:̀ra I,,  I  

3 

WMTI~TZI ;4TNq1;6 

I 

'-~Ltt~j kul4q-L- D-~' 
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6-vv ~'~16tj L~ench 

N 7'~'nC  -% 'kn 

I 
T  ~Ilri ,~ i 	 'if &.1, qa 	ql 

	

it yumar  'DId  at, ql, - 	, a 	Oeu-  40AJ Au-Itil 'Ir"t ow 

--ears, lworkftig as Duelive-Ir 	J-11 t—he 	of the —Ext-cud'.1 .7- 

Cc-afrii'l  1--rnmid IVAI r Recard Nv 	-troi,-an. ;I, ji,43 incx.4t , nt-;. in i 

v-priff, Illal III 'ZIALan alc it 'Lie 	pl a 	-)rAnll 1 In Me 

.and A In 19 ap,  letisa le. mv  I-anurla,ioa a jul I c imi, 	P- 

'eiie  .4-. Alm lanal 	Ind T bavf. lult 	;.av aiabar; fi,- 1 — -..T 	-1- — —.- - -1-1 - 

A  1-3A T cian 	fifi,%ilis-In rut 111;s ale~OlKjavcif 

,~ Ulllllv A/UoLt"~ &4~~ 1 



A~ we Amlex 
o - 

Government 'of India 
Ministry qf,W ' ater Re5mn - ui~~; 

Ground Water.Desk 

Ne.w Delhi, the 29th. Oct 

f 
To 	 ALInlij,imiime 

Member of Parliament 
Shri Kali Prasaid .  Pandy 	

3 1  DFC '"V 
2- North, Avenue, 
ew Del)Ai 	 ;_-.TWqI3 

6 ~nch 
Subjectz- Reconsideration of appA~tm-eTA—uf -9I7t—+--.—',  

Ximar Dubey.ET.-C1eaner.of .,CGWB. 

Sir, 
i am directe ,.I 11"o refer to yotir 

date(', -]Oi -,h August, 106' es.ldresse-d to Shrl ~ ! .K_ Misra- 
Diigineer j 	Cround 	T3 ~o2y-A, 

-.he abo"Ve-st-bJect FmO t,o s -ay 
I-I hr-it th.e matter has been eonsiderecL,in the MInJ.st -yy 
and i-L is not possible, to,xeconsider.. - the 
of Shri Sunil Kilmaj~t.Dubey because 1AIS,  servic 
terminated because !~,of."non-:Comp1ianp6'* ' of essell -Liu'l 
requirement of hislapoointrvent 	~ponsoroli -.Op 
his name tbrough-the Emp3.oy -ment --.'Mkdhp'nge. . It 
however requested-that. Sbm'. Sujill Xiv ar Dubey 
be advisGd -to aPP171_:-:Ln.-re.9-p0n!3e 

. to­;'~any vacanc 
c.LrcuI:ar from the "entral 	W6ter j3or,,r(,i 
t1jer, -As applj_cati ~n 0an-be on s 
others under the Rilo S 

s f aith f*u you -! 

a 



REGISTERED 

No. 17-21/86-~~ ttlf 
Government of India 

qzr7i~T~:l 	Central Ground,Watet Board 
NHIV, faridabad (14'aryana) G V VV, 	rich 

Dated 
OFFICE  W-plogANDUM 

ShrL/fVm16m=. ;sunil  Kumar Dubey islvoffe ~ed an 
appointment to 'a 	post of—, ~..in  tht _ G  

. 140 Div. off' ice ' oi the 	-_1 

, 
panhaft.  - 	 on the pay'  

of 	in the scale Of _q50-?_Q-JJ n50.-EB-2_5-J500 
The appointee will also b6 entitled to draw 

denrno!~ f Ind other allowances at the rates adRissible unc:Qr 
i_, rid o:7de ~-s pverning the grant of such 'allowances ih 

for-) f —l",  t 1 rre to time. 

2 . = to- rmS'of appointment are as follows oth ,~ 

The post if temporary 4nd is at present sanctioned 
unto 

-i~ 	 I 
but is likely to continue. The claim 

t.-- for permanent ac -i ~nci I a 	absorption will 1:)e 
tOrys i dercA in ;~ ccnrdance r!A.th the Rules and ordecs 
0" the s%AbJer_t, 

VIC W ~il b3 on probation for a period of 2 years from Ike data of his appointment, which period may be J p-Ykbdad It `:'e discretion of tho comp6tent authority. 
t1aken by the competent authority *_:ie P01-*,,)r. o f A- 	tWo yeazs in respect of probation 

shdll  bO 	have been extended tj yJ 	-F k! 	~!:r  _,2r10 _ 

ThD appointment'can be terminated at any time without 
0.041co and WJL *_'-V)ut ~ssiqning any :reasons durinq the perT, od c-~ T)7-)b , ~ tion, ,  A:E -cc~r the expiry cf rrob- Peri od I-. i r - !z -j r j _' 	

ati,.,n 
v 	mav b ,-~ terminated at an -',r ti.mu by 

Tivi ng  cva 	liz)TIlice and without assign-nq any 
On fliervt)J, 	J! Pp ,.An tlina authority, however, 

right of - orminoting th,pir services of 
0  ~a 	before the rpiry of 

- -)f not z .cc.,  by making pa -,-,nent to Kim 0i a sum 	Lo th~ pay and allowancds - ey A , r-)tico or the unexpired portion 
e:,7 2̀-it of appointee Jeavinq the job CPe. morth no-t_'Lre WOuld ')e nccessary. 

"/iv) 7he appo-intment carries with it, the liability ~ to Ln any part of India. 



W4 
ol: ~ 0 .'r 

relevant rules 	will be gov'erped by the and orders in fo  
3 . The* - - - - ~ 

- \ - - , I 	rce from time to time  -a Poi ...ntme~t 
'will be further subject to 

i).PtO 
. 
du*ction of a certificate 

Surge6n7dhief'1&dical Officer. Of fitness-from the"'civil 
VbmissUn-Of--

de.claration in the prescribed fo (Adna-
xure-i) that in the event of. 	zin more than one w 	 the candid~ tOs/havipg s ub-16 ' 	if 6-  living,...the appointment will be 
ct to his being,exempted,.from the enforcement of th requirem6nt in .-t44S  tonalf 	 e ifl)Taking' of f %0,1t_,T  of  alli cons titution of Jndja in 	nce/faithfu i . 2ness- to --the-- 

4. Production of t e  f 	
4t 0_~.rescri;bed form(An 

h 
certificate' 	011owlng.attes_t ~e . s 	 d, 4~.,Ve.$J-6riginal Ce '  Xtif icate,  of educational. and other to c  

	

tion (Attested coRies). 	 izal 4ualifica- 
Certifi cat, of age (A ttested copy). Jii)Cha-raCt_cr c,,orti 

Cc n 	ficate fro.-n two Gazettod Officers O-c the and st - 
-'Pendary /Aajistrate in th .'  

PrL , sc r L ~ 	 'Annoxjre a lo 	 to be- 	 e 
iv)C-:?rtJ.-0. 	 submitted in original 

C:2 t 	n 	c Prescribed form in 
or 	 support to candidate 

Caste Or Scheduled Tribes in 
Di 

~' -1-r-  ~ 

Corti.fic,,to in Prescribed form in previotis  
servi...-. ,  

at ost,-Ition forill duly co  sent 	 MP 10 ted may Please be 5 e If any docl 	
I to a longwith the 

lettOr Of ac ~eptance,, candi-,,pt ( - 	given or informati on  
to h,-,,,-. 	Lo be f a l se or  if 	fu.rnishod by the 

'CO 	 did '_)tO  is found s3: j. _, ~ be 	rUnr0Ssc(J any rnat(_ 	can 
'Is Gover 	 he will.  c 	 f rOm serv 4  nrilont 	-cc? c~ nd cu c ,

" :1 C,  CC; F 	 Ot io n 6. It shall be 
authorit y  * P k"::) lY at tho di srretion of the appointing elsewhe:r' 

-in th- ovnnt  of  , 
11. , Q to 1*, ::1.,1 !,,).,_, J or 	trying 
n1c,'.d *-)is applic f 3. C eq, :. - t  ~ 	 - 	 to secure Pr-; -)1 :) Yment other 0 	

mr].2 
- 	

ation 
-11 50 resclrv(_, ~; in ot , 	 h 4 .r.~c_, f the 

7. If he 
him e 	any amount of over payment made to 

r 	I 
salary 	rc- cOveriblo bY ad j u s t 

8  He v/i 11 

	

	
J r i 	 from his 0 Y mc - t, 

any -Ign 	
terms and will 

be t, 	C ; 

S an '~J Purpose. 
.- 

~koi 

centra l ^,Jmik ,,ist ~ ative 
	 ...3 

G 	j3L~nch 
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9. 	If the offer is acceptable to him on the above teins and 
ai ~d condition he should communicate his acceptance 

* to thi-s off ic e by 10-11-39 	if no reply is 
Lled to re received' or the candidat e fa* 	 port for, M)ty b 

in the said office.by -  27-11-39 
the offer will be t,,-eated as cancelled. 

10., No travelling allowance will be allowed for joi , ning 
the appointment 

ft 
(J.B.P.DU13EY)- 

DIPEC'TOR 01,'T!75f' 

To 

Shri S1zdnil Kumar  Dubey 

C/o  SA. ~,CGWBj Div.VII j  

G.VH ATI 

copy to: -  

	

1 	The EXecutive Rigineer, CGWB, Div e  No# --  Div'.VII,Gauha ~ti. 
The .,  jnining report, Oath of allegiance, plural ma-=iage 

in n attestation forms may please be sent as a 
th e 	pera-Dn report for duty. He may 

be seni ~ 
5  lor Meftcal Examination by Civil. ,  

. - ,0. all ,",  -tile &ttC-,t(--d Co -jy of tile Medical 
fn r-  a r,,.1c d to "da office, 

	

2. 	Office 	fi!: ~ 

	

30 	Per,-,-)" ~%l file. 

7 	~J.B.R.DUBEY~' 
DIE-EG'TOR ' Aj)MINI8'TRffI0N 

*Surya* 

13C 

Central A(jMiiT6Lj611Vt T11UL11L1 

3 1 D F. 
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No.17-15,/92-8 S 1-t( 11 '0  
Governmient of Inl ~ i.,-. 
Central C,~~ ound 

" 

later F - 
I cx-rcl,, 

1~'H IV, Faridab- -!d - 121 001. 

Dated the 

CFF ICE 	ER  NO.363 CF 1993 

The f ollowing MTOs ..'are -  hereby transferred to the place in-

dicated , .against each with,im 'Mediate eff ect 

Plac to whi ch 
S1. 	 11~la6e:: pf present 	e 

Name 	 transferred ------- -------------- 

Sh. Balkar Singh 	Div.xT, Jodhpur 	Djv.II 1 i,&Mbala 

Sh. - Ram Singh Tbapa Div. V, Ranchi 	Div. 11, Ambala 

1:

3,- Dharam Dmw Singh Div. VII, Gauhati Div. IIII  Varanasi 

,?_~S h. S un i 1 Kumar 
I 
 Dabey Div. VII, Gauhati Div. III,, Varanasi 

Sh. H.N. Pandey 	Div.IAbmedabad 	Div. III, Varanasi 

Sh. 11. L. Gupta 	Div. V, Ranchi 	Div. III. Varanasi 

Sh.K. Chitti. Babu 	Div.IXHyderabad 	Div. IV, Madras 

80 	Sh.Inder Singh 	I?iv.I, Ahmedabad 	Div.XIJJodhpur 

Purohit 

9 1 	Sh.Tek Bahadur 	Di. V, Ranchi 	ER. Clacutta 

100 Sh. S.K. Ylandal 	SUOJ- ~ Ag,-:~jrtala 	~Div. VII, Gauhati 

Div. V, Ranchi Sh. Su~,h Ram, Cran 11 	 ~z LrLbaneswar 

Sh. 'Bak s hi - S i n*  gh 	Div.VII.,  Gauhati 	NCR, Bhopal 

Sh. R. S. Fanc~ey 	Div. I . , iihmedabad 	D iv. IIII  Varana si 

14, Sh. Lalta Prasad 	Div.XI, Joahpur 	Div. III, Varanasi 

15 	Sh, Dhardan 	NCRI  Bhopal 	Div.xi,,Jcdhpur 

Sh.'Joginder Ram 	NCR,, Bhopal 	Div.XI, J odhpur 

Sh. J eeta Ram 	Ncalp Bhopal 	Div.xIJ- Jodhpur 

13. Sh. S.C. L";' .  accri 	~)CR,.,-Qwedabad 	Div..XIIJ*odhpLx 

1 9. Shri Swbhan Khan 	WCR.,"hmeaabad 	D:Lv.XI.-Joahpur 

Raipur 	ERCalcutta Harmbir 	Div.XIII /  
Div. X. Bhuban es war 	SR, Hyderabad 

Div. XIV, Ean ga l ore 	Div.IXHyderabad 

- e NCR Bhopal _1 han Div XIV, Bangalca: 

Div XIV,3(-:mcralore 	Div. V, Ranehi Shah 

V 	 UkT .,;6i,v xiv -,W1 
Central AQMI'AA ~ iiki ~ c 	 2 

C 
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25 -  Sh. Mohd. Mohibuila Div. VI-I, Gauhati 	Ga ~iha ti 

er4b V  - 	- .atzg  Hyd 	ad. 26 Sh. Onkar  Sin4h 	Di 

since 4j1 transf er of S N 	1 2 ha s 1-heen ordered in 
a to  T.4  A1. 1 	-~ie . public intereS.t. They are'en-ti:-,ao 	anC joining tiT 

as admissibie,utider. 	.7 '13 to 2 ~11- are transforred _the . r ul i20. 	1_ 1
96 a t their own reqUest Lind they are not eriti ed to ro,~~:lb 

~ .'t 	
e posting eZ joining - ptimp. There is n-o,-chdnge in . th 	31. ki o. 25 

and 26, 4 
, 
's,'. they are transf 6r 

' 
r6A at 	tame station. They are 

also not:en -titled to TA/tV, "at'id—Svining time. 

(R. S. Sl -"RW') 
kSSTT. Z-D~ -aiTISTRiTIVE OFFICER 
f or D I REC MR (IADYJ NI S TW 1-Tt CN) 

Di s tribu ti on 

Persons concerned. 
2 *1  The Executive Engineer -C G1B Div III /IV/X:E/v/vii  /IX/XII:1/ 

X,/XI *V, ' Varanasi Madras /J odhpur/Ranchi / ~hmedabad/Gauha ti, 
"B h ub a fi e s ws r, /Ra i r) ur /Hyd ei ~ al~ad/t 

.
4ngalcre. 

hnedabad/ CG.92. NCRAWCR/,SER/'AR/SR,A4E 
B;hubaneswar, 	C U 

Faridabad. 4.* The Secretary General, 
Personal fil--s. 
Office order file. 

4 	 ~~Ifqz,:kxl 
Central Aamikiiarfilive 1jibusail 

3 DEC IPIV
~ 

Gk-vv ~, hi;ti Bcnch 
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Centfal 

-No ~' 17-1/96­r,~stt(M) 
3. 1 	Governm 6nt of India - 	(5 

-Centrp-l' -Ground Water Board 
NH-IV, Fai:idabad. 

jv%v-_ '  I-, -J; U J  r. c h 
Datedl 3 0 JAN 

OPbig,,.  E0.1 13 	01'. 199 6  

The f oll0wJ ng. Drivers. are hereby ~ transferred to .the 
plac.es  shown against e-och wi ~~',n. immediate eff ect 

Pl~x e 33 ~r!. No ~*: 	Nam e 	Place, i n 
-'-.: 	wh ich pos t ed which  wot, 

II ~&mb a la SISh Sham.SingL 	 Div VIII Jammu 	Div,  

	

2. 	BrijnatLipal 	 Div III Varanasi IM., Iiiicknow 
3 Sh' Sa lig, Ram 	Div Vi Ranchi 	Div III 

4  

	

4. 	.:.Amrik ~ Singh 	 Div VIII, ~am mu z, 	1\'..II.pl Chand- U-M 

T i r,  1c ey 	NCCR Raipur 	Div V Ranchi 

6'.. :.. 	M.-oh .d Qummaridin 	Div - XIII, -.R -a i pu r 	Div V 

H il. . 'S ah a 	 iv VI ' 	-iati 7 	 SUO Agartala 	D 	I, Gau~;;l 
.8 

7' 	. ;John Soran 	 D 
, 
iv 

. 
V Ra h. - 6hi 	Div.  XV Calcutta 

H deiq 

	

9. 	Ki han' S ingn. 	Piv . IX Hyde - ;~~Lb~?d 	 SR _Y 

Y l;_-d -- Raj 	Div.  IX 	 Div, I 	~_s 

"jbA 	Div X1 Jodli 

	

11. 	Cha.ridralam 	Div I A 

ad 

	

12.. 	Jaw.h. ~, r I  J? as 	1;iv X Bhubanesbwar_ 	D iv .  
-3 	 ~"T T Ul, Sunil Kumar Dub ay 	Div VII Gau.w'nati 	Div d_L 

Div  VTII llash..Pal Sinzh 	Div I.II Bhopal 
Ehem Chand Raiki ~l!-r&r 	lilcl it bad 	D i'v 

	

.16; 	Jeet 8 ixigh Ra 
t 
 h o e 	Div I . L" 'b a. d. 

	

17. 	Ry.re. Lal. 	Div 	Bhubanes`i *  

	

18.. 	Tek'Ba"hadur 	Div V lZanch i 	Div - ~'_V J; ~1--u -:- 

	

.19. . 	llange isaal 	 UIV 

Karan Bahadur 	Div VIII J~- umu 	!)'iv.,,VI B ~: ...  i~~14 

	

2i~ 	Jaswalt Singh .,Div VIII .,jal!'.' .-.nU 	:.guc; 

Hohan Singh 	 Div "~ II.  -0ho 

Tula Ram 	Div XII, 

X. Sha_--ma 	Div ]MI l!aiPuz,  24. - 	K 

	

25. 	B.D.. Joshi 	Div. VI - Nagpar 

	

2~ . 	Sunfl~z 	 -ddL- 

	

Y27. 	Ram pal Singh 	 -d6- 



S r Name 	Flace An 	r- lace f. o:--  
.
1\16 

w1nich T-To-king 	 ~, a ic~i 	~.oz~ 	ed 

28. SISh 	K.T. 	M~~ilf 	'CR Eag)~ur 	Div. -A.III - RZA_~ ,U:~ 

9-4 
. 30. 0 	Ba.lhdria 

3 T B 	Ch ---I uhan' 	 lu iv 	U 	E; i" 

3 Arun Ki ma 	n 

S C' f-br of r o 1 t c TD in' ulie s 10 t '1'r l  1 ,  
and-18 to 32 have been ordered in pablic. 
eriti -uled joining, t1ime 	-,.s 	~-;(~Wispil-le unde -..~ t- lae 	anallaL~ - 

3. The transfer- of . d:~ ho 	19 I.nd 	1'7 h,_~s 	b8exl 	at 
ta eir own re-. uest-  a.n 	n. -hey huve nc ~ co ,.m_~l-ted 	e-ZS .-d 	6ve 	U 	3 

pre~ &- Yit plabe of'- post ing ,jienc e tney 	not 	entitlea to 
and 	join ing 	J*'_ m,  Lai 

Sinc- e therd'is : 'hot 	change 
- 
of 	plzce-- of Posting,  of Sr-k-0.9, 

he is 'not 	ent. it- led for. -~.ny Tk-/D~i' 	& c:) joinJLn,'& : ` 

-This 	issues 	I-r 	pot m.  Wi t 	t 	e 	-C. f 	4- 1;~~ e  '110M 	? -t 	utl_ crJ t  V. 

Dis-t-ribution: 	 lidminiF'tr;..tiv ~~ C -ff  i  ce.~-  

~ ersons conc erned 
2.- - Per'sonal f ile 

 The Ex !~-ngineerr, 	CGWB, DiV .  viii. lvl-jv~,iii1id-Llilxlviily-iiI 
XI/vI 

 The Director, 	C,-.-!,r.B, 
I~Llzlmr/Ranchi 

.5 --'The .  Off ic.er Tn-Claarge, 	SUO,.Agartala. 
.6.'. `The ~,Secretary General, 
7 .'Off ic6* -0_-der:,f_'-L'el, 



Contra] Adjniuj8j j &~,ive  T1 ,b"11j , 

3  1 W.  'F  

; -, ch 

Pi  Pie  x  UJU-- 15 
1 7- 10 ,'-200 11 -M 	-'V7 

Government ofbidia. 
Nfinistry of Water Resources. 
Central Ground Water Board. 
NIMV, Faridabad - I-' 100 1. 

Dated: 
1, 	 1 OA2M 

01-, FICE  ORDERNo.  31  OF 2002 
(-)n the recom mendat ions of DPC (Group 'C') and on the approval of the competent 

authoi ity the following Drivers (OG) are herebypronwied to the post of Driver (Gd H) 
in the pay scale of RV.4000-100-60001- with effect from 1.8.98. On promotion. they are 
posted on the same place at which they are presently posted: 	-Z:7—>  

S.W. Name of the Driver (OG) Present place of poswig 
I S;Sh. Aziz Hussaiii Div,1V. Chennai 

N'tillial Singh Div.Vlll, Jaliuiiu 
3. Jai Bha ~~%van Div.11, Ambala 

B. M. Gnwda Div.XIV, Bangalore 
V. Ralendran Nair KR, Trivendr6i 

6. Raullovalt K. K ~and%,  KR, ,'Frivendrwii 
Nal Singh Div.X1, Jodhpur 
Surya SmWi WCR ', Mimedab-ad 

 Basta WCR. Alunedabad 
 Dania Ram Div. ,X'L j:-dhpU 
 Ati -and Prak-ash -Suo ~ Jodhpur 

I Ttiki Riuti Jodhpur -SUO, 
13. Achhev Khan DivAll. Vananasi 
14. Alain A. Murgod -SUO, Belgatini 
15. A. 1. Nadaf SUO. Belgauni 
16. B. V. Navnihal -SUO. Belgawn 
17, M. A. Nfalaji -SU07  Belgamil 

 \1"wii Nayak SER, Bhubaneshwin 
 Nhuij Gangappa SNN'R. Bangalore' 
 S. L. Tanire suo ~ Belgamil 
 Manoliar Lal NTCR, Bhopal 

2? .  P. N. Mastild Div,Xll, Bhopal 
13. R. Adinaravan SER. Bhubaneihwar 
1 4. Gliewar Lai Div.XI, Jodhpw 

 Ar itui Sing-li -SUO, Jodlipur 
 - Rain Chander Bisluioi Di"'Al. ~ ,,djiplir 

1 7. A~-.hok Kurnar Da.; SER. Rhubanc ~.Lwkir 
113. — Re -un Chander fAhekhawat skjo ~ Jodlipul 
19. Dharani Dev Swgh 'Div ~ x"T Bm,~illv 
30. Dhaiain Sws:Ji Sofflu NNN'R, Chandmalli 
'I. S. Baswaral SECR, Chermill 
3-1 . MMIA. Qklafunlckfin Div.V. Ranchi. Ranchi 
33~ Sumer Div.XVI. Balcillk .  

 Prom Sinojl DivAll, Bhopal 
 T, K. Ghle Di%, .NV. Kolkala 

36, Lat Chand NIZ, L ~ Ickilow 
I -, 7. ','ajigj ~un Div.111. Vaianasi 



is. Ram Babu Div.lfi. Varanasi 

 Abdul Mazid Div. ill, Varwasi 

 K.-H. Mendhe Div.Vl. Nagpur 

 Labh Singh Div.Vlll. Janunu 

4 .2 . Girdhari Lal Div.Vill, Jammu 

43. Gurdayal Sin?Ji Div. i, Ahmedabad 

44, M. D. Yadav Div.XIL Bhopal 

45. Shank-er Singh SER. Bhubaneshwar 

J6. G. Laxininaravana SR. Hyderabad 

 Gopal Bhusha n Div-VIII. Jammu 

 'M Bahadur Thapa Div. 1, Alunedabad 

;19. Albar Ali 	
----------- 

Div:Vll, Guwahati 

~io ~lohit ~Kumar \~hmal SER. Bhubaneshwar 

51. Pannimand Satin SER, Bhubaneshwar 
i'. Debender Das sER. Bhubaneshwar 

il. Rameshwar Div.X. BhUbaneshwar 
i4 .  Han Shank-ar Sahu -

SUO.. Allahabad 
S5. Jora Ram Di-,, .Nl, Jodhpur 

 \.Iool SmE Ot Div. 1. Ahmedabad 

 R. K. Naae'hwar NCR- Bhopal 
is. Joeinder Kiii. Dass SER. Bhubane3hwar 

59, P. Malvadti SR. Hyderabad 

 Suderilian Bahera SER- Bhubaneshwar 

 Kuber Bahera SF-R. Bhubaneshwar 

6-1 . Su-hil Kumar NCR. Bhopal 

63, Santosh Chand Nandi Div.XV, Kolkata 

64. HarbliaJan SmeJi Div. 1, Alunedabad 

65. J. Raju SR. Hyderabad 

66. Rannesh Rao IDiv.X!l. Phopal 

67 Molict. Safi(i Khan NCR, Bhopal 

Sunil Kumar Qubev Div VII. Guwahati 
KR, Trivendrum 69. Abraham Climian 

K. K. Nau- KR, Trivendrum 

71. A. K. Saved Div.1, Ahmedabad 
12. Tarsang Bliai H. Chavda Div. 1, Ahnieclabad 
I 	. S. Yadgiri Div. IN. Hyderabad 

 Jeet Sinph .-SUO, Bareilly 

 AM. D. Miera DivX Bhubaiieshwar 
Radlw, slivain Pandey Div. Ill. Varkwast, 

77. Braharn Sin--h Yadav CHQ, Fandabad 

-8. R. K. Kumar "\..Xl\.,. 

 Brahain SuigJi Badhana HQ,New Dethi 

 K. Venkatesliwit Ill Div XIV- Bangalore 

A. N. Tidkev DiNAI L Nagpur, Nagpur 

K. 0 D. D. Baclaul ar j Div. V t. Nao, pur, Nagpur 

83. Ranii! sin'j, Div.XV L Bareilly 

 P. D. Sahu L 	'It. Bhopal -hv.\ 

85. V. V. jadav -SUO. Pulle 

8, 6. B, P. Choudh ~wv Div.Xll, Bhopal 

Kwla.,h Ch. Ral Bhopal 

 Japu-  Sinph - It ~ %\'R, Chw;digarh 

 Biladher Singh IIICR, Bhopal 

 Lahta Prasad [-.)I*\ - . [11. Varanasi 

 D. Rhopak", Div IV, Chenflai 

K. Naum I 
SWR. Bangalore 

to 

CODUal AtimiuistlaiiVe T;,
~b~ak 

3 1 D F C " 11  *' 

TrTMI ;;~ TACII;F 
G  t 	 ~.'n c h 

-~4  



_4 Vv 	9A . 	P. P. Oberoi 	M Napfmr 
	 i~~o  

~' i 	\ 1A 1-1 il, Vh,- 	NCR Bho al 
-6. 

. 	.1 

Muniswalliv 
r 

MR. Bangalore 
)7. Inder Dev Div.111. Varanasi C"t'al 	[IiNt'"ative TrAuagi 

 Surender Tiwari Div.\, Bhubaneshwar 
 Nfolid Isaq SR, Hyderabad 

 K. N. Sin-6 Div.V, Ranciii DEC ',nr 
101, Albert Tirkev Div.V, Ranchi 

ITT T6  ;',T;qltl;y  Kanaoi Hansda Div.X, Rhubaneshwar 
 S. IS.,  N e Qj Div.XV1, Bareilly ~ 	

;
-

r~ ': 	G'~Ilch 
 Bankev L'I Div.111, Vamnasi 
 M. K. Sharma Div.XVI. Bareilly 
 Jeet Ram Div.I—Munedabad 
 P. S. Mishra Div.111, Varanasi 
 Joginder Ram NCR. Bhopal 

Since. there is no change in their place of posting, they are not entitled to TA! DA 
and Joining tinie is per Rules. 

On prornotion, they will exercise an option within the period of one month on the 
date of (akinv. over the charge of post whether they will get the pay fixed in die next po st 
either straigghtway,  on the date of their appointment on promotion to the new post or from 
flic datd ocilicir next increment in the lower post. 

B. S PATWAL 
A?~,~NISTRATIVE OFllCER 

DISTRIBUTION: 

Persons concerned. 
The Reaional Director, CMN93. WCR. Au-nedalbadi KR, Trivendrurn ,  SER. 
Bhubaneshwar; SXN'R. Ban-alore/ NNVR. Cliandigarli/ SECR, Chennai,  SR. 
H-Weiabad,-  NCR. Bhopal. CR, NLagpur, N-R, Lucknow 
The Executive Engineer. CGW13, Div.1, Alunedabad/ 11, Arnbala 111, 
Virinasi IV. Clieruiai; V.. Ranchi/ VL Niagpur/ VU. Guwaliati/ VIII. JarTuiiu 'L\., 

HN-derabact' X, Bhubaneshwar/ XL Jodhpur ,  X11, BliopaLl XIV.. Bangalore,; XV. 
Kolkata XVL Bareilly. 
The ()fficer Incharge,, CGAV'13, SUO, Belgaurn/ Jodlipur ,  Allahabad,  Pune ~ 

Bareiliv. 
The Head of Office. CGWB. Janinagar 1-louse. New Delhi. 
The Piv ind Accounts Officer. CGWB. Faridabid. 
The Adininistrative Officer (,AL'c), CG\kl3. Faridabad. 
PS to Chairman, ('G\\B. Jinniagar  Ho~tz;e. New Delhi. 
The Secretar v Generil. ~UCGNVBEA. 	Idabad. 
Office order file. 
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No. 17-5/2005-Min. Estt. 
Amex wm - 6 

Government of India 	
~ /7~ 

Central Ground Water Board 

Bhujal Bhawan 

NH IV, Faridabad - 12 1001 

Dated: 
rl 4 DEC 7005 

OFFICE  ORDER NQ. (-Y~'~-  OF  2005. 

. On the rccommendations of the DPC (Group-C) Shri Sunil Kumar Dubey, Driver(Gr. 11), 
CGW13, Div-Vll, Guwahati is hereby promoted to Gic post of Driver (Gr.1) in the pay scale of Rs. 4500- 
125-7000/- with his posting at CGWB, Divii. VII. Guwahati. His promotion will take effect from the 
actual date of his joining to the promotional post it Div. VII, Guwahati ~ 

Since there is no change in place of posting, he is not entitled for TA/DA & joining time as per 
Rules. 

He is advised to give his acceptance or otheRvise within 10 days from the date of receipt of 
order arid report for duty at his place of posting within 20 days from the date of issue of order. In case, 

the acceptance is not received within the stipulated period of 10 days, it will be presumed that die 
official is not willing to accept the prornotion and dic promotion order will be cancelled without waiting 

for anv further reference. No extension of tinic for furnishing acceptance or otherwise for joining the 

station on promotion will be entertained. 

He will exercise option within one month from the date of taking over the charge of the post, 

whether lie will get the pay fixed in the new post either straightway from the date of joining on 
promotion to the new post or fTo.-n the date of his n - .xt increment in the old scale. 

In case of failure to report for duty on promotion, no fresh offer of promotion to the post of 
Assistant will be given to the official for a period of one year in terms of Ministry of Home Affairs, OM 
No. 2203413/8 1 -Esft(D) dated 1. 10.8 1. 

(S.K. SINHA) 
DIRECTOR (ADMINISTRATION) 

DISTRIBUTION: - 

~e l.' Shri Sunil KuniarDubey, Driver (GY.11), CGWB, Div.VII, Guwhati. 

The Executive Engineer, CGW13, Divn. V11, Guwallati. 

The Pay & Accounts Officer, C - GWB, Fn,dabad. 

PA to Dircc!or (Administration), CGWP, Faridabad. 

The Secretary General AICGWBEA, 

Personal File. 

Oflice Order File. 

C:ft Docun 7enL~ lMin.Estt ~Miscellanonus\Pf~t77otion ord—doc 



44 Mohd Quarnruddin 

45 Sumer 

46 Prem Singh 
47 T K. Ghose 
48 Lai Chand 

49 Saligram 

50 Ram Babu 
51 Abdul Mazid 

J 52 Sadhu Ram 
5 3 Mohd Gausuddin 
J4 K H. Mendhe 

55 Labh Singh 
56 Girdhan Lai 
57 R. N. Parmar 
58 Gurdayal Singh 
59 M D~ Yada 'v 
60 Shanker Singh 
61 G Laxminarayana 
62 S Pandurangan 
63 Gopal Bhushan 
64 TulBahadurThapa 
65 Akbar Ali 

~'IC6 A K Sarkar 
67 Mohit Kumar Missal 
68 Parmanand Sahu 
69 Debender Das 
70 Sarwan Kumar 
71 Rameshwar 
72 Hari Shankar Sahu 
73 Jora Ram 
74 Mool Singh 

75 R. K. Nageshwar 
76 Sona Dutt Senapathi 

,,*z 7 7 S K. Mandal 

J09 1nder Wm. Dass 
79 H. Subash Rao 
80  P Malyadri 
81 Anand Naik 
82 Sudershan Bahera 
83 Kuber Bahera 
84 Sushil Kumar 
85 Santosh Chand Nand, 
86 Faquir Chand 
87 Harbhajan Singh 
88 1 Raju 

89 Ramesh Rao 
90 Mohd Safiq Khan 
91 Bishan Singh 
92 Ram Siya Ram Kali 

UMI-Ku ar Oubey 

~y  

VII 2.1.55 10-5.77 23787 
.Vill 77.51 26.3,74 30.787 
Vill 15.6.49 10.769 28.7.87 
x 22.11 61 .14.11.83 30,787 
Vill 2.7.57 4.12.76 7.8.87 
Ix 1.7.50 4.3.71 21 887 
NIL 1.1.62 2.3.83 21.8.87 
Ix 18.2.48 ; 22.2 ~ 83 258.87 
III 	- 10-10.53 .29.10.71 1811 87 
SSLC fail 5.12,59 .14.12.87 14 1287 
Ix 1.7.58 1012.87 10.1287 
Vill 6.12,59 11.385 18 1287 
x 16.2.57 28.12.87 281 2 87 
SSLC 1.6 ' 54 6.1.88 6.1 88 
V 13.3.49 12.11.76 6.1 88 
x 10.2.48 .1-11.72 13.1 88 
1 x 20.3.64 . .19.2.88 19,288 
Vill 5.5.48 *9.5.73 21 3,88 
1 V 13.8.54 1 23.783 21 3.88 
Vill 12.4,80 .4.12.84 22.4.88 
NIL 12.1.50 '24.3.73 9.5.88 
VII .21.5.49 113.777 30.8.87 
Vill 4.4.45 23.8.77 11-8.88 
Ix - 16.8.88 16.8,88 
x 

.
3.6.63 16.8.88 16.8.88 

X1 :19.8.88 19-8.88 
V 3.5.49 1 .8.7 1, 6.9.88 
V 1.7.41 ;1.8.65 1 2.9.88 
Vill 4.1.52 - 	, 	, : '16.5.81 - 23.12.88 
NIL 

1 5
~ 12.47 :9.1.89 9.1.89 

NIL 1.9.46 '11.1.89 11.1,89 
X1 '93.88 11 ~ &89 
VII 1.3.68 ; 23.8.89 23.8.89 
Vill 1.7.60 25,8.89 25.889 
x 22.10.63 25.8.89 25,8 ~89 
Vill 14.12.60 25.8.89 25 ~ 8.89 
x 1.7.55 28.8.89 28.8.89 
Vill 15.7.65 ; 30.8.89 30.889 
Vil 1.7.63 8.9.89 8.9.89 
Vi 2.1 66 29.9.89 29989 
Vill 25.11.54 20,1089 201089 
Vil 1 1.48 25.1 77 17 11 89 
x 13.11 58 4.5.78 20 11 89 
NIL 22.8.51 	.17.9.74 20.11.89 
V 15-659 21 ~ 11, 89 21 11 89 
Vill 1.7,50 10 ~ 5.73 23.11 89 
1 x 1 752 14 ~ 637 28 11 89 
Vill 17 754 30,673 8 1289 
NIL 3 1.53 19,2.71 191289 
Vill 1 	11,62 201289 201289 

GN P 

SC P 
GN P 

GN P 

GN P 

GN P 

GN P 

GN P 

GN P 

GN P 

Sc P 
GN P 

Sc P 
SC P 
GN P 

GN P 

GN P 

OBC P 
GN P 

GN P 

GN P 

GN P 

SC P 
GN P 

GN P 

SC P 
SC P 
SC P 
GN P 

GN P 

GN P 

SC P 
Sc P 
SIC P 
Sc P 
ST P 

ST P 

Sc P 
Sc P 
Sc P 
ST P 

GN P 

GN P 

GN P_ 

ST P 

GN P 

GN P 

GN P 

GN P 

GN P 

Div.V, Ranchi 

Div.XVI, Bareilly 

Div.Xll, Bhopal 

Div.XV, Kolkata 

D1v.VI, Nagpur 

Div 111, Varanasi 
Div III, Varanasi 
Div.111, Varanasi 

Div 11, Ambala 
Div.IX, Hyderabad 

DIv.VI. Nagpur - 
Div.VIII, Jammu 

Div.VIII, Jammu 

WCR, Ahmedabad 
Div 1, Ahmedabad 
Div.XII, Bhopal 

MER, Patna 

SR, Hyderabad 

Div.IX. Hyderabad 

Div.VIII, Jammu 

Div.1, Ahmedabad 

Div.VII, Guwahati 
-Cck, 	1pur IN 

SER, Bhubaneshwar 

SER. Bhubaneshwar 

S,ER, Bhubaneshwar 

WCR, Ahmedabad 

Div.X'  Bhubaneshwar 

.-
SUO, Allahabad 

Div.XI, Jodhpur 

WCR, Ahmedabad 

.NCR, Bhopal 

91-10, Itanagar 
-Q1)L-V1L.Guwahati 
SER, Bhubaneshwar 

SR, Hyderabad 

SR, Hyderabad 

Div X, BhubaneShwar 
SER ~ Bhubaneshwar 
SER, Bhubaneshwar 

NCR Bhopal 

Div XV. Kolkata 

Div 11, Ambala 
Div 1, Ahmedabad 
SR, Hyderabad ---. 
Div XII. Bhopal - ;w --~ft 4 	icl 'f~t~ 1, —f,4-; 
NCR, Bhopal CCNtr&l 	ACInjUis , r~ i i 
WCR ~ Ahmeda 

[jiv  Y~-~hl 

ad 
Div XIII. Raipur 

Y!L~ 1; 	7 	i 

IT 7 I Tjr~ 

W, 
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P'S~N`TIVES FOR SERVING IN'REM0 ~1~ 
'daW 	14th December, 1983,,ead with O.M. J G1, M.F~. O.M. No. 20014/3W-12, IV, 	the 

No. 20914aM-E IV, dated tk 30th March. 1994.27th July. 1994, GX; M.F..-U.O. No. 3943-F, 
IV/94, dated tM 17th October. 1994. O.M. No. F. 200I4/A3-F_,IV, dated tb ~ 31st January, 
1985, 25th September, 1985, U.0. No. 824-E. IV/86, dated -  lit April. 1996, O.M. No. 
20014W3-11 IV, dated the 29th October, 1986, O.M. No. 20014/3 .13-11 IV/F_ 11 (B), dated the 
I Rh May, 1987.28th July. 1987,15th July, 1988 and O.M. No:F. 2WI411616-E, IV/E. 11 (B), 
dated die I st December, 1988 and O-M. No. It (2)197-E. 1 (B); dated the 22nd J uly, 1998. 1 
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I The geacral requirement of at least three years service in a cadre post be-
twoen two Central tenure deputations may also be relaxed to two years in de-
sming cam of meritorious service in the North-F=t 

A spedfic entry shall be made in the CR of all employees who rendered 
a fiffl ten= of service in the North-Eastern Region to that effect. 

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in die North-East in the matter o f  
promotion in the cadre posts, deputation to Central tenure post and courses of 
training alimad. 

-,Xiii) Special (Duty) Allowance: 
Centml Government civilian employees who have All fildia tiansfer lia-

bility will k granted Special (Duty) Allowance at the rate of 1? 1 % of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay and/or deputation (duty) 
allowance x1ready being drawn without any ceiling on its quantum. ne  con-
dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay[Deputiatin (Duty) Allowance, if any, will not exceed Rs. l,0U0 pr. 
month shall also be dispensed with from 1-8-1997. Special Allo%% --:::ccs like 
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central Government civilian employees who arc members orsch, 
duled Tribes and arc otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax undc -
the Income Tax Act will also draw Special (Duty) Allowance. 

NOTE I.— Special duty allo ,.N ,ancc will not be admissible during periods 
of leavc/trz~ning beyond 15 days at a time and beyond 30 do%,,; in a ycar. Thc 
allowance is also not admissible during suspension and joining unic. 

NO-rE 2. — Central Government civilian employees, having 'All India 
Transfer Liability' on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-
cial Allowzace' in lieu of 'Special (Duty) Allowance'. See Oiders in Section 
V of this Appendix. 

(iv) Special Compensatory Allowance: 
The recommendations of the Fifth Pay Commission have been accepted ,  

by the Government and Special Compensatory Allowance at the revised r . ate$ 
have been made effective from 1-& 1997. 

For orders regarding current rates ofSpecial Compensatory 
allowance--Sm Part V of this Compilation - HRA and CCA 

(s) Travelling Allowance on first appointment: 

In relaxation of the present rules (SR 105) that travelling allowance is not 
admissible for journeys undertaken in connection with initial appointment, I  in 

Allowances and facilities admissible to various categories of civilian 
Central Government employees serving in the North-Eastern Region wmpris-
ing the States of Assam, Megbalaya, Manipur, Nagaland and Tripum and the 
Union Territories of Arunachal Pradesh and Mizorarn, Andaman and Nicobai 
Islands and Lakshadweep Islands. These orden also apply mutatis inutandis 
to officers posted to N-E Council, when they are stationed in the N-E Region 
and to the civilian Central Government employees including officers of All 
India Services posted to Sikkirr- 

Vo Tenure of posting/deputation: 

There '%vill be a fixed tenute of posting 3 years at a time.-for officers -with 
service of 10 years or less and of 2 years at a time for'officers'Vvith more than 
10 years of service. Periods of leave, training., etc., in excess of 1-5 days per 

2 year will be excluded in counting the tenure period :r  rd years. 'Offi.'ers, on 
completion of the fixed tenure of service mentioned above may be considered 
for posting to a station of their choice as far as possible. 

The period of deputation of the Central Government employees to the 
States/Union Territories of the'-North-Eastern Region, will generally be for 3 
years which can be extended in exceptional cases in exigencies of public ser-
vice as well as when the employee concerned is prepared to stay longer. The 
admissible deputation allowance will -also continue to be paid during the 

7  period o deputation so extended. 

, iii), Weightage for Central deputation/training abroad and special 
mention in Confidential Reports: 

atisfactory performance of duties for the prescribed tenure in the North-
~1,ast lsShall be given due recognition in the -case of eligible officers in the matter 

of- 

promotion in cadre posts; 

deputation to Central tenure posts; and 
	

v 

courses of training abroad. 

TT 
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case ofjourneys for taking up initial appointment to a post in the North-East-
ena Region, travelling allowance limited to ordinary bus fare/second class rail 
fare for mad/rail journey for th e*  Government servant himself and his family 
will be admissible. 

(vi) Travelling Allowance for journey on transfer: 

In relaxation of orders below SR 116, if on transfer to a station in the 
XT _U V.- 
0 - 	em reg on, die Idrruly of line Government servant does not accom- 	In additim Central Government employees and their families posted in 

pany him., the Government servant will be paid travelling allowance on tour 	these territories shall be entitled to avail of the Leave Travel Concession, in for self only for trarIsit period to join the post and will be permitted to early 	!emergencits, on two additional occasions during their entire service career. personal effects up to X'  rd of his entitlement at Government cost or have a 	IThis shall be termed as "Emergency Passage Concession" and is intended to cash equivalent of carryririg .1  rd of his entitlement or the difference in weight 
of the personal effects he is actually carrying and y' rd of his entitlemem as 	

enable the Cc=l Government employees and/or their families ( spouse and 
two dependent children] to travel caller to the home town or tile station of 

the case may be, in Iieu of the cost of transportation of baggage. In case the 	posting in an emergency. -ibis shall be over and above the normal entitic- 
family accompanies the Government servant on transfer, the Government ser- 	ments of the employees in terms o.7  the O.M., dated December, 14, 1983, aild vant will be entitled to the existing admissible travelling allowance including 	the two additimul passages under tile Emergency Passage Concession shall bc.  
the cost of transportation of the admissible weight of personal effects accord- 
ing to the grade to which the officer belo 	

availed of by the entitled mc-de and c ~ ass of travel as admissible under tile nor- 

ba a - ac—all 	_~ .4 Im 	
ngs, irrespective of the weight of the 	mal Leave Travel Concession Rules. 

Llb b 	Y — e . 	e above provisions will also apply fbir the return 
journey on transfer back from the North-Eastern Re ion 5 	. 	 Officers drawing pay of Rs. 13,500 or above, and their farnilics, i.c., 

	

This concession is admissible only in cases where the Government ser- 	spouse and two dependent childirvin (up to IS years for sons and 24 ycars 
vant is transferred from a station outside the region to a station in the N-E 	for daughters) will be allowed air travel between Imphal'Silchar/Agar- 
Region and vice versa; the same is not applicable from one statio 	_J — 'izawl/Lilabari and ClIcutta and vice versa: between Port fflair ~and 
station within the region. 	 r4erit~"7,r 17,.,  %i 	1c, ta/ Chennai and vice'vcc-sa in casc of postings in A k, N.  Is' lands - 
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travelling allourance for the family will have the option to avail of the existing 
leave travel concession of journey to horne town once in a block period of 2 
years. or in lim thereof, facility of travel for himself once a year from the sta-
tion of posting in the North-East to his home town or place where the family 
is residing and in addition the facility for the family (restricted to his/her 
spouse and two dependent children only) also to travel once a year to visit the 
employee at tht station of posting in the North- Eastern Region. 

ccittral Pwmll.lbi.is  1~ 0 '141 	b tween Kavaratti and CocTiin and vice versa in case of postings III 
Lakst dweep. 

Teets on 

41ere the children do not accompany the Government servant to the 

~~
Nor' hrstem Region, Children Education Allowance up to Class XII Nvill be 
admiss le in respect of children studying at the last station of posting of the 
~emp oyees concerned or any other station where the children reside. If the 
children studying in schools aze put in hostels at the last station of posting or 
any other station the Government servant concerned will be given hostel suh-
sidy without other restrictions. The rates of Children Education Allo-- 
ance/Hostel subsidy will be vs in the DoP & T, O.M. No. 21017/l/97-Estt. 
(Allowances), dated 12-6-1998. 

DR :  
onal ef-
Regi ,qft.,,-r,r  ' 
s citiey~ 
will b6 

(vii) Road mileage for transportation of personal 
transfer: 

In relaxation of orders below SR 116, for transportation of 
fects on transfer between two different stations in the North-Eas ,  
higher rate of allowance admissible for transportation in 'A' 
subject to the actual expenditure incurred by the Government set 
admissible. 

The higher rate of road mile-age is admissible only between stations not 
connected by rail. 

(Iiii) Joining Time with leave: 

In case of Government servants proceeding on leave from a place of 
posting in the North-Eastern Region, the period of travel in excess of two 
days from the station of posting to outside that region will be ti reated as 
joining tune. The same concession will be admissible on return from 
leave. ql 

(ix) Leave Travel Concession: 
I-' A Government servant who leaves his family behind at the old duty sta- 
tion or another selected place of residence and has not availed of the transfer 

(xi) Concession regarding of House Rent Allowance to officers 
posted in the States of North-Eastern Region, Andaman and 
Nicobar Islands and Lakshadweep Islands: 

'Me presew concession as contained in this Ministry's O.M. "so. 
1101611-E. IT (B)/84, dated 29-3-1984 (item III below), as amended from time 
to time will continue to be applicable. 

Children Education Allowance and Hostel subsidy: 
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NO,CGW8/DIV-VII/ZSTT'/i.Ao/2005  
GOVERNM.ENT OF I ' NDIA 
CENTRAlo.,GROUND WATER BOARD 
bt'VISION 

R.06 
, 
*B~'R0.hD#. 

GUWAHATZ --~ .781024* 

-Date I- 

V\\ 

~ OFFICE ORDER 
As per observations of the internal Audit vide 

their" letter NO*14R~ICA/IA/62/2004-5-93,41t.,.16'i ~ ob5 ~ it has,,been 
I pointed out th t-the 

. 
follVing official$' ~ietg' ',.4itauh/~aid ' .varidugs  

in-admitsible claims/illOWances an de'taiXo ' indicated each* 
Sl~ 

I 
 N 

. 
o* N ame of Official IoR* para 	detailsof 

'Noit 	claims/allowances 

1760. K,  ,k, Shri So K. Dubey 	7 	 1) E,P,C, 	
I 15763 

813a 

2. ShriMR* Po Sharmah, laos 7440 
Peon 5632. 

31 Shri X.0 oDas, a Adhoc ;- 	~ .' Bonus. 
TOOODO (C), .03-04 - 554 

ji) QQ_C,  1 135 
797 nix 01_0 ~ 10's 

4 shri B*C.Talukder, j) 0 2-9.3 2 .5 0 

11) 01-02 412 365 

111) 04-05 203 

5o Shri B *C,Xalita 9 spil (d) Allow, 2 25'j 

6 o  Shri K,C,Das to C,  3 

7. Shri X.C.Nath 00 

Oe Shri Niranjan Me.dhi *  
to 

9. Shri R.N.Sharma, 
ADCM 

!0. Shri A,KoChakravorty, 
D * I.CO 

centfal AumILIs t i kuvo T,ibuiial 

3  

(G! 	1-_ b .~ . r,~Ch 

I 	1~ 
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GOVERNMENT OF INDIA 
MINISTRY OF WA TER RESOURCES 
CENTRAL GROUND WATER BOARD 

DIVISIONVII, ZOO ROAD, 
GU,:14H,477-24., 

Ayw"~ Lk4—  10(~evzk) 

NO.CGWBIDIVIVIIIEsttIP-386105-06 5,~ f Dated: 1f July12005 
TO 

The Director (Administration), 
Central Ground Water Board, 
Bhujal 8hawan, N. H. IV, 
Faridabad (Haryana). 

Sub; Application for considering the recm 2ty of emergency passage concerz ~lonresoect of 
Sri S.K. Dubey, Driver-GrIl. 

Sir, 
I am to forward here with a representation received from Sri S K. Dubey, Driver, Gr-H 

on the subject cited above for your kind pel usal 

It is to inform you that the following offlicersloffl'clal names (r~ 

mentioned In his representatlon were appomted In this office through 
respectively. 

JWTTTT~ ;~,Tzift 
G. ~ 	I F.~ t-,Ch 

As per record of this offl'ce Sri S. K. Dubey, Dr-H ( resident of outside —of N—E—R7, 
appointed In thIs office (NER) Guwahatl 1hrough the Local Employment exchange, 
Guwaahatf under Regn. No. 10388187 dated 07-11 -1987 ( copy enclosed ), 

'Vh"e scru"nizing Ine Emer-Oencv PISSage Concession Cases by the internal audit it has 
found that SISri SK. Dubey, Driver-11 and R.p.rhaima Peon had dr; wal v iled ( both were a a a 
locally aPPOInted) Emergency Passage concession which is not admissible to hem. 

As suM the Internal Audit has raised the observation vide their letter No. WRIG411AI62-2004- 
05195 dated 18-05-05 ( copy enclosed ) and directed to recover the drawn amount of 
Emergency 

- 

Passage Concession from them accordingly this office has Issued recovery order 
v1de thIs Office letter  CGWBIDIVIVIIIES711412005-423' dated 21.06 05 

Therefore, you are requested to kindly advise further courses of action to be taken In this 
matter. 

Yours faithfully, 

—,60— 

(J.CBORGOHAIN) 

copy to .. 
	 Executive Engineer. 

Sri S. K. Dubey, Driver, CGWB, div- V,'I Guwahatf for information with reference to 
P/5  rePresentation dated 22-06-2005 and No. dated 04-06-05. 

2. the Secretary General, AICGWBEA, IVHIV, faridabad, 
3  the General Secretaty A106WBEAB-C, Guwahatl 

CSORGOHAM 
Execuave Eng1reer 

. 1. Sri A. K. Sahu, DK 
 N. Vernia, A. E. E, 
 S.N. Singh, DIC 
 H.K. Behera, DIC 
 Trldha Trinadha, LDIC  

aLqfoutside of NER) 
ct", ~7(0%7-  f 	Ur  
CCRtfal 	

T~ ibujkul 

3 1 DEC 

kairrup. 



it  4 i  

N  ~- -1'7~~ o. 4-427 8/9 0 - M in. Estt., 
Government of India, 
Ministry of Water Resources, 
Central Ground Water Board, 
Bhujal Bhawan, 
NH-4, Faridabad - 121 001. 

Dated: 

To 

V  

The Executive Engineer, 
lCentral Ground Water Board, 
Piv.VII, Guwahati. 

200Y 

Application for considering the recovery of emergency passage concession in 
respect of Sh. S. K. Dubey, Driver (Gd.II). 

Sir, 

With reference to your letter No.CGWB/Div.VII/Estt/P-386/05-06-551 dated 15th 
July 2005 on the subject cited above and to say that necessary recovery of emergency 
passage. concession may be affected from those officials immediately whose names have 
been pointed out by the internal audit. Moreover, other similar case may also be looked 
into. 

Yours faithfully, 

q -qqTT;6fq-';  w4zi'iar  
CcAtral ALM, 

G'6 ' F&" v1  Tribuji,11 

( S. K. SINHA ) 
DIRECTOR (ADMINISTRATION) 



To 

zi f ~ ,i N ~ , 4dm  . I  

CO2trAl AdM 1 6i81rf,, iV,  
1  buLial 

3 1 DEC 
qqTTT1-1  ;,T-4ft 
C-VN. I- t i 	'Ch 

Ministry of Water Resources, 

Central Ground Water Board 

Bhujal Bhawan, 
H-4, Farida.bl;l 

	00 1. 
ated: 

JAN'? 

The Executive Engineer 
Central Ground Water Board, 

Div.VII, Guwahati 

Sub: Prayer for stay order on EPC 
for re-audit and request for payment of 

SDA - regarding. 

Sir, 

I am to invite a reference to the representation of Shri Sunil Kumar 

Dubey dated 5-9-2005 
addressed to this office and copy endorsed to the 

Ministry on the subject cited above. In this connection it is stated that in 

terms of FR & 
SR, Part-11, Govt. servant transferred to NER and Union 

Territories will be entitled to LTC 
on two additional occasions during their 

entire service career as "Emergency Passage Concession" and intended to 

enable them and families to ,  travel to their hometown in emergency. As 

intimated Shri Sunil Kumar Dubey, Driver Gd.11 
was not transferred to NER, 

Guwahati but was initially appointed in NER, Guwahati. Therefore, he is not 

entitled for "Emergency Passage Concession". 

Shri Sunil Kumar Dubey, Driver Gd.11 may be informed accordingly. 

Yours faithfully, 

P.N.SEKHRI) 

Administrative officer 

~
A\ 
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-~egistered Post with  X/D  Card 	

A ii 
Fr om, 

Sunil Kumar Dubey, 

Vill+.Po'st :- Jadopur Dubey Tola 

Dist 	Gopalganj (Bihar) 

Pin 	811428. 

Do te d: 

To, 

The Director Administration, 

Central Ground Water Board, 

Bhujal Bhawan, NII-IV, 

Faridabad- 121001. 

Su,bi- e rAing payment of recovery EPC & SDA. 

Centflkl AuMirjailla live Ti -ibuDal 

1 DFr 

ftet ~ T 'R,6fe- feiice to my Letter on dated t7-1-06 addressed to the Executive 

Engineer, CGWB, Div-V11, Guwahati. 

Si 

Wi th profound respect I beg to state that I had submitted my lei ter 

fleniinder-3 about the payment of EPC & SDA to the Executive Engineer, CGM3, 

- Div-Vll, Guwahati on (fated 20-6-06 but I have not received any information. 

:regirding my letter dated 1 '7-4-06 till today and recovery of EPC is being 
continued. So, I am compelled to request you. I would like to inform y . ou 
that I was first ai)pointed an Driver (through the advice of Ifini stry) on 

20-l2-l980'in ~ CGW'B`,.Div-V 
. 
I  . I Guwa 

I 
 hati 

. 
but I I was also 

I 
appointed befori as 

Cle&W6t in Central Gr'oUnd Water Board. I got appointed as Driver through 
Employment Exchange, Guwahati. So I must get my EPC & SDA as my residencial 
address Is at Gopalganj (Bihar). 

I am to inform you that there are so many case's lik.e me discriminsCing 

trade and Pors'ta are getting the above facilities in our office whilch I had 

informed earlier to consider me also. But till date I did-  not get juaiice. 
'to a Poor paid employee I seek justice from You. ,  

I therefore request you to took into this matter and advise the 
concerned authority of CGWB v  Div-VII,Guwahati to grant me EPC ~ SDA as no(, n 

as Possible considering the above facts. 

Thanking youtsir. 

Yours faithfully, 

S  

Sun, XUM  

uni X um or Dubey 

Driver-I 

CGWB, Div-V I I 

Zoo Road,Guwahati. 

P . T. 0. 



1~n 	osures 

1 -.1. Copy of the M i Af strial.  lett er /No.'25-8/83-GY( dated 28 th Oct 1985. , 
2;' ~--CO-Pi Of'- the 'letter . 

NO. -  CG'  WDIV/ 1 1 	9 	P V  1/ s tt 	38(S/ '  0 	- 551.  4 a ted"  15'' th 
2005 addressed*to Director ' Administration, 0aridabad. 

31. - - CO P . Y Of my letter :-addressed to the Executive Eh . gineer 	
- 
i  I  lemin der-.3 

dated 20-6-06. 

4. COPY of my letter addressed to BE, Reminder-2 dated 20-5-06. 
5 - COPY of my letter addressed to BE, Reminder-1 dated 3-5-06. 
6. , Copy OF my, letter addressed to ' BE, 	dated 

. 
17-4-.06. 

7. Copy of the judgement order of CATO Guwahati Bench dated 12-8-05. 

..8- 	'do' P' Y 0 f my lettier " addressed to Director Administration, 	Fptridabad 
dated 26-3-* 04 '. 

Copy  t 

ces 	N4, 
Sri K. S. Ramasubban, 	 -jlt~rsl rAcra 

Joint Secretary,  (Admzi) & Director (P.G.), 
Ministry of'  'Water Resources, 
Sbram"'Shakti . 'Bbawah, '  

IT 
Room No. 403, IV Floor, 

Rafi Marg, New Delhi- il000lt for kind informati on and necessary 
action please. 

The Executive Engineer, 

C.G.W.B., Div-VII, 

Zoo Road Tinali, 

Guwahati- 781024 1  for kind information please. 

(Sunil Kumar Dubey) 

Driver-I 



ct , b,5~ ,,98 I h) Ll n' , 1; /' R,/ 
From 	Sunil K 	Awvi P-x uja - urnar Dubey 	

7— Vill. & P.O. Jadopur Dubeytela, 	17 
Dist. : Gopalganj 
State - Bihar 
Pill : 841428 

Dated 
To, 

I lie Director Administration, 
W :-~1;4 	f 

Central Ground Water Board, 	Central Aumn,isliumv Ttibujiiij 
1311LIjal 13hawan, N17I - IV, 
Faridabad-121001. 3 

ThrOUgh Proper Channel. 
JP 

Sub Praying to stay order on EPC for re-audit and request for payment of S.D.A. 

Ref.: Peference to letter No. DRNOL/75-51 Rig Unit dispatch No. 4071 oil dated 
11.08.2005 

Respected Sir, 

Will profound respect, I beg to state that I requested YOU to consider nly E.P.C. 
through proper channel in my letter No. DR/VOL/75-51 Rig unit dispatch No. 4,071 on dated 
11.08.2005 (Capy enclosed No. 1) whose forwarding letter is not given to me till date and 
without any information the concerned authority started recovering E.P.C. from my 
~,.alary which is not in the Central Government Rules. I would like to infort"n you that I 
attended the Departmental enquiry on 25.08.2005 in C.H.Q., Faridabad in respect of charges 
framed against Sri R.K. Shukla, E.E. of letter No. C.G.W.B./WR/ADJ/10/RKS/05-1317 oil 
dated 29.07.2005 (Copy enclosed No. 2) and I personally investigated about ; ,nV letter there 
and fmind that my request application dated 11.08.2005 is not received by the CHO, 
Faridabad. When I came back to Guwahati then they forcely deducted tile arno(int of Rs. 1063 
from illy salary without any information. Sir, they are not following the rules of Central 
Government so You are requested to investigate on this matter. 

Sir, I was informed on 21.06.2005 that under I.R. Para No. 7 my E.P.C. have to be. 
recovered as it has been poinied Out by the Internal Audit in letter No. C.G,W.B./DIV-- 
VII/Estt./I.A./2005-423, dated 21.06.2005 (Copy enclosed No. 3). But in that letter it is not 
mentioned what is inadmissible to Para No.7 and under what rule my E. ~ .C. is to be 
recovnred. I all) also to inforni you that the concerned authority informed rt ~e that I was 
appointed in this Division thiough the Local Employment Exchange so E.P.C. is not 
admissible to tile. If this is not in tile rule so why they have given tile E.P.C. when I first 
applied for the same. They should need to follow the I'LlIe at that time before passing any bill. I 
WOUld like to illf0l'tll You that I registered iny name in the Employment Exchange, Kamrup, 
Guwahati on the advised of the Deputy Secretary to the Govt. of India. Ministry of Water 
kc ~;otircr-;, N(:w 00hi ill ictt(~ r No. 25-H/83-GW, Govi. of h)(.ji;j, MiH i ShY W W1101 1\'C.`i0UlCcS, 
Ground Water 	Desk, New 	Delhi 	oil dated 	20.10.1985 	(Copy enclosed 	No.4). 	In the 
E-i-Ill-'loyllinnt FxChallge, Kallit- 111) 	MY 	Porl -11 , 11 --ilt nddiess of Biliar si;*,  is 	cni(!wti 	,,,(I 	it, tjl( ~ 

;Ilso 	jjj( ~ t~jkillq the Hollleluwll I-"IC flom 

~Yi 	P~71 D ~ 



time to time on the address of Bihar. On this address I have also taken Emergency L.T.C. 
-4vhich is recovered now. So. I request You to Stop the recovering of my E.P.C. from the next 
month and return the deducted money of ks. 1063 considering the above fact. If this is not 
stopped from the next month then please grantine the permission to appeal before 
Central Administrative Tribunal (CAT). So, I request you to re-audit this matter as soon as 
possible and withdraw the Para No. 7 of E.P.C. 

Sir, the Deputy Secretary to the Govt. of India adviced me that I can apply any 
vacancy in All India Central Ground Water Board by registering my name in any 
Employment Exchange of India (copy enclosed No. 4). At that time'the post ;:of Driver was 
vacant in the Employment Exchange, Kamrup, Guwahati and I joined on the sar~ e post in this 
office on 20.12.1989. In this connection, it is to inform you that 

- 
the Special Duty Allowance 

(S.D.A.) was given to me from my date of joining to 2/2002 after that from 3/200 
. 
2 they stayed 

the S.D.A. till date without informing me the actual cause of stay and it is not mentioned in the 
rules of Swami News of Clause 108, Page No. 17 & 18 (copy enclosed No.5). I ~,equest you to 
give me the dctail information regarding S.D.A. and under what rule the concerned authority 
given the S.D.A. till 2/2002. 

I request you to withdraw the E.P.C. by re-auditing and start the payment of S.D.A. as 
soon as possible considering the above facts. 

Thanking you Sir, 

Yours faithfully 

(Sunil Kumar Dubey), 

Dr. Gd-11 
C.G.W.B., Div-VII, 

Zoo Road Tiniali, 
Guwahati-781024. 

Information and necessary action, please. 

Copy for-warded to :- 
The Deputy Secretary to the Govt. of India (Registered post 
Ministry of Water Resources, 
Shrarn Shakti l3hawan, 
New Delhi. 

The Executive Engineer, (2 copies) 
C G.W.B., Div-Vil, 
Zoo [Road Tiniali, 
Guwal~ati-781024. 

Advanced copy already send to CHO Office, 
Faridabad. 

Central AdMiDistiative Tribunal 

TIVT ~r`rit 	7 -4 ql2r 
- :ch 

I'LL 
f-1.1  rfl HT  

W?*. Rr WW 

Ad%AW 
Vd, 110, - I W110's T 

(Sunil Kumar Dubey) 
Dr. Gd-11 

9 D", 



~ i ~ ~Po Sa 0 
GO VEPATMENT OF, INDIA 	Avmxe~ m-o--  ~4 MINISTRY OF WATER RE,  SO URCES 	--------------- 

CENTRAL GROuND WATER BOARD 
D111'ISION VA ZOO ROAD, 

GUWAHATI-24. 

NO.CGff,'BIDIVIvIIIE,,~TTIP-3861-06 	
Dated: 271h,lon"arY106. 

TO 

The Director (Ad"'inistration). 	
PkTi-'Lf~iq' cc~t". 	t1 i 6li alive Tjibwial Central Ground Water Board, 	 tral A.-' 

Bhujal Bhaivan, 
NH IV, Faridabad, 	 DEC 
Haiyana-121001. 

Sub: Praying jo,vtay order on EPCfor re-al.1dit and request./or pollnent 	
-Ch 

Sir, 

U 

With reference to the subject cited above, I am to '1~) ,-jvard herewith one t'ePresOntation letter No. Nil dated 16-01-06 along with enC10,5-111'e.v receivedfi-0171 Sri Sunil Kr. Dubey, Driver Gr-Ijbi-Your kindperusal. 

In this connection kindlY reftr to CHQ 'S  letter Mo. No. 4-4278 190-Allin.Ent-5176 dated 02-08-05 and letter No. 4-4278, 190-Al . -!,~ -22(Lle,03-01-06. fil E- 	f 

r"Irther, it is requested to c.lar~fy whether th qf e ricials./ro" ,  Out side qf the ATERegion, who have beenselected through UPSC & SSC and their.first aprointinent "'as in the Nf-~ Region are entitled a fior Enler, ency Passage Concession (EPQ and SDA 011 1101. 

An em- ly i-eply ill this matter is i,equested. 

Yours laill?f1ill 
1-1  nclo. ,  As above(total 5 page.,~). 

(I.CBoRGOHAIAT) 
EV1-'CUTIV1,,-  ENGINEER 

cop) ,  to: 

ri S. K. Dubey, Driver (,,,-j, CG W8, livision-VII, Guivahao N-," 	 fior : 007 -Ination, with r*rence to his letter mentioned abo ve an.4 letter No. Nil dated 24-0 /-()(5 

8014;01141N) 
l-XF-('U7YVF ENGIVF-I,.R 



No. 6/15/2006-Coord. 
GOVERNMENT OF INDIA 

MINISTRY OF WATER RESOURCES 
Shrarn Shakti Bhavan, 

New Delhi, dated: 2.8.2006 
To 

Dr. Javed Raza, 
Scientist'B'& Staff Grievances Officer, 
Central Ground Water Board, 
NH-!V, Faridabad. 

Subject: 	Grievance of Shri Sunill Kumar Dubey, Driver-1, CGWB, 
Guwahati regarding payment of recovery of EPC & SDA. 

Sir, 
I am forwarding a copy of the representation/ grievance, the details 

of which are given below: 

Name of the person who has 	Shri Sunil Kumar Dubey, Driver-I, 
sent the representation 	CGWB 
Subject of the representation 	Recovery of EPC & SDA 

It is requested that receipt of the enclosed grievance be 
acknowledged and the grievance be settled within 15 days of the receipt of this 
letter and a suitable reply may be sent to the aggrieved under intimation to the 
Director (Staff Grievances), 111inistry of Water Resources. If however, for any 
reason beyond control, it is not possible to settle the grievance within the 
stipulated period, detailed reasons thereof with complete reference of the office 
and the officer where it is pending, may kindly be reported to the Director of Staff 
Grievances together with a brief summary. In such cases, an interim reply may 
invariably be sent to the aggrieved party simultaneously. 
Enci. As above. 

Yours faithfully, 

(D.K. PALIWAL) 
UNDER SECRETARY (COORD. & PPP) 

TELE NO. 23714350 
Copy for information to:- 

hri Sunfl Kumar Dubey, Driver- T, cgwb, Div -VII, Zoo Road, Guwahati 
~ , . -_. 11  i_!_ 	

A 
w.r.t his communication dated 21.7.2006. 

'i  Jl ktTT;C' fm~i~;' 

10~t,atr,l AdUlluifil &live Tribuugl 

3 
U rA 	-W 
!"Ch 

(D.K. PALI 
ECRETARY (COORD. & PPP) 
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Govel licill of India AC611trill Ad)MI1,lt;t.rk11 
Ministry of Finance 

Department Xpenditure P. 3 1 DEC 	 "N' 
New Dcllii. dated the th 

"MAR.  
OFFICE X 	 wl- Y  JEM0 RA ND UjV 

vv_ 
Subject ,  sl)c ! *i C a] Duty Allowalic ~ 	 civ* Iliall 

	

Gov&.ninc jI t 	 employees 	tllc ~.,  pitrall 

	

-Serving if] Ilic State and Union !Tcrrito 
. . 

. . . 	 . 	 . . . . . . 

-astern lkcgioll including Sikkim. 
'e3:`u IT 0 1 

----------------------------------------------- 

----------------- — ----------- ---- 
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12.88, alld Ml M 1  CIO 	
cad With OM No.20 
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k, 
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V101yal liml o~ : 	lepollc( it 	~ 11 1 11)3) SIC(% 6 ,19 atid'roll 
Association 'Gloo 

ill tile casc of ,  -(1(-)1 	 0 

2, 



(SUPP. 1) SCC, 757. 1*11 c"efOre, thiS appeal is to be allowed in f lavour Orthe Ljol. rli~ '  
Hon'ble SUPIctill, Court rurlher ordered dial whalevel.  alliouill,  liar, beell paid. to the 

Y % kjay ol'SDA will iwl, ill aiiy cvciij, J)c lecovelcd fioll) Ificill iltql)lle (11' 
tile fa ct tilat tile ilm)eal has been allowed. 

At 5. 	In view afthe aforesaid jtidgcnictits. (lie criteiia fbr payment of' SpecialMli ty Allowance, "S LlPll (, ld by tile SUlXClHC COUJI, is reiterated as under.- 

SPeclal Duty Allowance slj;lll be adinissible to Untral Gov crimic 
c"'PlOYces ha ~ - lng Ali india 'i -ransf Ict -  uability oil posting to.North Easier., 
I -Cgio -n (illClUding Sikkim) fi -oni olitsidi .,  lie legioll.- 

All cases for Ly-ant of Special Duty Allowance including those of All India Service 
0111ccrs may be regulated strictly in accordance witil tila'abovc mentioned criteria. 

6 	All tile Millistrics/Departments c'tc.. 	Ile ICCILICStC(I to keep the nbove 
illStRlC1J011$ ill vic%v 1101-  strict compliance Fui -ther, as per dir -cction of Flon'ble 
S1.1prerne CoLil - 1 ,  it lij i s a l so  been decided that 

- 

0) 	The amomii aliv;l( 	I I Y P - l '(1  oJI "c"Olint of Special Duty Allowance to tile 
incligibIc IM -Solls not qualifying tile ct tet -ia mentioned in 5 above on or before 
5.10.2001, whicl, is tile (late of )t , di

llcillent or the Supreme Couti, will be 
WljivCd. I lowever, recoveries, lFany. already inade need not be refunded. 

(ii) 

	

	The allimint pald oil account (if SPecial Duty Allowance to ineligible .  pei -sons, 
a fler 5 1 0. 2 0f) I %vi 11 j)c 

Thesc orticirs will be applicable M11101iN 11)111(7ljtjj.V for regulating the claims of 
islands Special (Doly) Allowance which is payable oil tile analogy of Special (Duty) 
Allowance to Colill. 1 1 

(it)vcj-llljjetlj Civilian employees serving in tile Andamin 
Nicobar and Lakshadvicep 0-01,11)S ofislands.. 

, 	

In 111cir application to Clllployc ~, -S OlAndian Audit &- Accounts Deparmictil, 
these orders issue in coils,, Itiltion ,vith the Con ~ipiroller and Auditor General of india. 

(N.P. Shigh) 
Ulldcl .  "t- cl - C Ill 1 -Y 10 1 lj'c covei -immit or intiin. 

All M inistuies/Della 1-till ell ts of tile  (~ Ovcj -lj nell  I of India, etc. 

COPY(Will' SIMIT Copies) to C&- AG %  UPSC c1c. :is Ile# -  sta.jidni -d enclorsenicitit 
list. 

,~S 	stores 1), 

U 
	 3 1 DEC ^, Nkl- 

41. 
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	 Berich 



J 

No.4-4278/90-Min.Estt. 
Government of India 
Ministry of Water Resources 
Central Ground Water Board 
Bliujal Bhawan 
N H IV, Faridabad- 1 2 1001 

Dated: 7 t~,AR Z017)  

OFFICE MEMORANDUM 

Sub: Representation from Shri Sunil Ku nar Dubey, Driver (Grade-I) against recovery of 

EPC and payment of SDA-regarding-1 

I am to invite a reference of you ,  application dated 05-09-2006addressed to this 
office and copy enclorsed to the Ministry on the subject cited above and to say that 
clarification has been sought for from the Ministry in this regard. The Ministry has informed 
that as per the extant Government of India instructions the concession of EPC & SDA are 
available only to those persons who are tra n sfe rred/ posted to North Eastern States from 
outside the Region. The concessions are not admissible to locals. Since you were recruited 
locally through Local Employment Exchange, therefore not entitled to these benefits. 

Director (Ad -nninistration) 

10 	
Shri Sunil Kurnar Dubey. 
Drivier (Grade-1) 
Central Ground Water Board, 
Division NoNfl, Guwahati 

Copy to the Executive Enf,.ineer, CGWB, Div.Vll, Guwaliatl l'or information. 

6\_0
A'  

Ox 

(S.K. SINIIA) 
Director (Administratior. )  

Contral AdmInWrafive T;jbunal 

3 1 DEC ' ' 
;q ~qTiTTTI ;:-,TN'AX 
C - ~,- , ~ t~u bench 
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No. 6/15/2006 -Coor:j. 

GOVERNMENT OF INDIA 	------------------------ 

MINISTRY OF WATER RESOURCES 

Shrarn Shakti Bhavan, 
New Delhi, dated: 11.7.2007 

TO 
Shri B.C. Mathur, 
Scientist'B' & Staff Grievances Officer, 
Central Ground Water Board, 
NH-IV, Faridabad. 

Subject: 	Grievance of Shri Sunil Kumar Dubey, Driver-I, I 
CGWB, Guwahati 

regarding payment of recovery of EPC & SDA. 

Sir, 

I am directed to refer to this Ministry's letter of even number dated 

2.8.2006 on the subject mentioned above and to say that no reply in the 
matter has been received so far. it is requested that the matter may 
please be looked into immediately and the decision taken in the rnatter 
may be intimated to the representationist immediately under intimation to 

this Ministry. 

Yours faithfully, 

z 
(D.K. PALIWAL) 

UNDER SECRETARY TO THE GOVT- OF INDIA 
Tele: 237143SO 

E.mail: uscoord-mowr@nic.in  

--~opy to Shri Sunil Kumar Dubey, Driver-1, CGWB, Div-VII, Zoo Road, Guwahati. 

(D.K. PALIWAL)-- 

UNDER SECRETARY (COORD. & PPP) 



$ 
W.-Wo., 

Court'Officer. 
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IN THE CENTRAL ADMINISTRATIVE 'TRIBUNAL ,  

GUWAHATI BENCH AT GUWAHATI 

O,A* No, 31101  1101 

Sri S.K. Debey 

A_ap.LLc a  a t 

-Versus- 

Union of India &.Ors - . 

.... Res onde  ts 

I_N_QEX QF  LHE_._~gRjTTEtj_.5j_kUM.E_NT. 
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Verification 	 13 

Annexur~e- 1 .(copy of the order dt.18.5..05) -  14-15 

Annexure- 2 (Copy of the-letter dt.21.6 -.05)16-17 

S. 	Annexure- 3 (Copy of letter..dt.Z2.6.05) 	18-19'. 

6. - 	Annexure- 4 (Copy of -letter dt.3-.1.06) 	20 

Annexure- 5 (CQpy of letter dt . .7.4.07) 	21 

Annexure- 6 (Copy of the'Identity -  Card) 	22-23 

Annexure-. 7 '~ Copy of letter dt..6'.2.96) 	24 ,, ,  

Annexure- . 8 (Copy of letter dt.7,'2.96) 	~ 5 

I]. 	Annexure- 9 (Copy of letter d -t.25.9.96) 	26 

Annexure- 10 (Copy of letter dt.30.9.96) 	27 

Annexure- 11 (Copy of the office 	 28 

-memorandum - dt. 29.1D.03) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

Sri S.K. Dubey- 

A 

. 	—Versus-,  

Union of India , 8~ Ors. 

The written statement on behalf ot 

the Respondents above named --  

.W.-R-11 ........ . .. 	 R,E~?D,N 0 E N TS 

MOST  RESPE TFU ..L,Y 	E 'H _L .... . ..... .... 	U ... . ... ........... ......... 

That with regard'to the statement made in 

paragraph I of the instant application the Respondents 

beg to s tate that the applicant was recrui-t,ed tt)rough 

local employment exchange. 
. As he Is from 'Local employ --  

merit exchange, and as he never gone outside North East 

on transfer, he is not,entitled to Emergency passage 

concession, 
. 

Special Duty allowance (SDA) as per Govern -

ment rules. The applicant was issued transfer orders 

outside North East on two occasions but the transfer 

orders wer 
I  e riot executed as the applicant h 1ad requested 

to canco_l his transfer orders co ~ sidering his taffli-LY 

problems. The applicant since, the date of . appointment 

has been servi ng in this division and till date th e 

appl ~cant had not served outside North East an tr.ans 1rer. 

I 

I 

Corjtd ... P/- 
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Hence the applicant is not admissible for Emergency 

passage ,concession, special duty allowance (SDA). 
I 

That ~ ith regard to the statement made In 

paragraphs 2, 3 & 4.1 of. the'instant application the 

Respondents have n o comments. -  

3. 	 That with regard to the statement made in 
p 
aragraph 4.2 of the instant application the Respondents 

- beg to state that the applicant approached the authority 

to accommodate him again ~~ t a vacancy in the office of 

the Executive Engineer, CGWB,.Guwahati and he was a d- 

vised to enroll the same at local employment exchange at 
	r 

Guwahati for his appointment at Guwahati'is misleading 

and'the applicant may be put to strict proof off. 

I 	
0 

4., 	That with regard to the statement made in 

paragraph 4.3 of the -instant application are f6lse and 

misleading. Though the applicant was issued transfer -

order from Guwahati.to  Varanasi vide letter No. 363 ot 

1993 bearing, letter *  No. 17-15/92-Estt(M) dated -

08.04.1993, but the transfer order was.not carried out. 

The applicant was not relfeved from this division and he 

had not reported 
. 

to duty at Varanasi. Subse 'quently 

though applicant was issued.transfer letter from Guwaha-

ti to Bhopal vide order No.113 of 1996,  dated,.30.01,1996. 

the transfer order was not carried out. The applicant 

since date of app'ointment, he is working under this 
I 

Contd..;P/- 

Executive NV!neer, 	r 

C C W 13, Div.—VI) 
Gtiwahafi. 

i 
-;r 
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Division VII, Guwahati and he had -not reported to -- du't ~ 

on - tran~sfer outside North East till date. . 

5 
. 	

That -with regard tothe statement made. in 

paragraph 4.4,of the inst-ant a pplication the Respondent .s 

beg to state that the applicant had been promoted as 

Driver Gr.II & subsequently to'Drive Gr'.I, 'bu.t there is 

no change of in t he - place of posting i.e. the - applicant 

who was working under Division. VII, Guwahati since 

appointment '  had been promoted and placed in the same 

place i.e. there* is no change of place due to- PromOtiOn- 

That with regard 
. to:the statement made in 

paragra *ph 4.5 of the instant application the Respondents 

beg to state that the certain special. concessions aind 
. 
serv-ice benefits are admissible to . officers transferred 

to ' the North Eafstern Council when they a -re stationed in 

the North Eastern Region. ThelaPPlicant h;~ d 'been re-

cruited from local employment.exchan ge and had be I  e.  n, 

wo r .k i n g . under 
this Dlivision office, Guwahati since 

appointment till- date. The:concessjons of . EPC & SDA are 

avai 
I 
jable only to those -' offibials/officers who are 

transferred/posted to North, Eastern States from .  outside 

the region:and,.henci~~ th.e ap plicant is not eligible for 

the above - cbncessions.. 

7.- 	 That with regard to the statement made 3.11 

paragraph 4.6 of.the instant applicati,on the Respondents 
I 

Contd ... P/ -  

ki 'vb 0-5,po ~" ,6 - Uos , 
fixectWive Engineer, 
C G W B. Div.—,Vil 
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beg to. state that the concessions of EPC & SDA are 

available only to those officiais/officers who are 

transferred /posted to North Eastern States from outside 

the region and hence the ipplicant is hot eligible 'for 

the above co"cessions ~ The internal Audit had'pin pain- ,  

ted the above inadmissible payment to applicant vide 

para 7 jnd had advised this . office to make the recovery 

in respect of 4o& inadmissible ;ayment.. 

copy'of the order ii annexed herewith as 

that with regard to the.statement made in 

paragraph 4.7 of the in.stant application the Respondents 

beg to state that as stated by the applicant that as per 

observations of the internal Audit vide their letter N. 

WR/CA/IA/62/2004-05/93 dated 18.5.05, an, office' order 

vide letter No. CGWB/DlV-VII/ESTT/IA/?005 - 428 oated 

01.06.05 was issued ir, respect of inadmissible claimsl 

allowances that were drawo/paid to various officials. 

A copy of the letter dtd,Z1.6.05 is annexed 

herewith as 

9. 	 That with regard to the statement made in 

paragraph 40 of the instant applicatign the Respondents' ,  

beg to state.that the applicant had submittedan , repre-

sentation vide his letter dated 22.6.65 adaressod to the 

Contd ... P/ -  

Engifseers 

C C, ,VV B, Div.—%411 

r 

P 
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Director of Administration, CGWB, Faridabad, requesting 

to pardon him and also promising that he will not apply 

for emergency passaged concession from which it can. be  

inferred that he is admitting indirectly that lie is not 

entitled for EPC. 

A copy of the I-etter dtd.' 22.6.05 herewith as -

Annexure 	3 

10. 	That with regard to the statement made in 

paragraph 4.9 of the instant application the Respondents 

beg to state that.it  is agreed tha..t as said by 'Central 

Head Quarters vide letter No. 4-4278/90-Min. Estt-5176 

dtd -. 2.8.2005, the recovery in respect of inadmissible 

amount paid to the ap plicant amounting to Rs.15763/- had 

been recovered from his salary in instalments. 

That with regard to the-statement made in 

paragraph 4.10 of the instant application the Respon-

dents beg to state that the applicant was transferred 

outside the NE region on two occasion and after serving 

outside NE. region, he was - transferred and posted ba'cK at 

Guwahati, is false and misleading. Though the applicant 

was issued transferred order to other division on two 

occasions, the transfer orders have not been carried 

out. The applicant had not worked outside the Nortli East 

on transfer from his date of appointment to till date. 

The applicant may be - put to submit proof off that he had 

-served outside. NE region on transfer. 

Contd ... P/- 

Execustwe Engineer, 
C C W B, Div'~—Vu 

Viitrralzati. 
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12. 	That with regard to the statement mad 
. 
e in 

paragraphs 4.11, 4.12 and 4.13 of the instant applica-

tion the Respondents beg to s~t6te that the applicant is 

informed, clearly by' Central Head Quarters vide letter 

No. 4-4278/90-Min. Estt-22 da ~ ted 3.1.06 stat-ing that ' in 

terms of FR .~ ' SR, -Part II, Govt. Servant transferred to 

NER &- Union Territories will be entitled to LTC on ,  two 

additional occasions during their entire services car"e'e' r 

as "Emergency Passage Concession" and intended to enable. 

them and families to travel to their hometown in -  emer- 

As intimated Sri .  Sunil Kumar Dubey, Driver Gd.II 

was not transferred to NER, Guw ~hati but was initi'ally 

appoi nted in NER, Guwahati. Therefore, he is not enti-

tled- . f or .  "E .mergency Passage Concession". Sub*sequen\t 'ly,. 

a.gain Central Head Quarters infor ~ed the applicant vide-

letter No.' 4-4278/90-Min.E!~ tt/3 ~ 8 dated 7.3.2007 in 

respect of representa ~ io6s against recovery of EPC and 

payment of SDA that the Ministry has infor'med that -as 

per the Government of India instructions the concession 

of'EPC . & SDA are available only to those persons who-are 

transferr-ed/posted to North Eastern states from Outside 

the Region. The conces~sions are not admissible to 10- 

cals. - Since the appli'cant was recruited locality through 

Employment Exchan ge, therefore not entitled to these 

benefits. 

A copy of the letter dtd.-3'.1.06 an -d 7.3.07 

are an,nexed herewith as A.nnexure-4  & 5. 

k4x-&Qm C WjV  

	

.) 	.11dr. 

	

gqxecutv 	. 
AM 	

Contd...P/—. 
C V4 B, Div.— . 

2 
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That with regard to the statoment made in 

paragraph 41 .14 of the instant application the Respon-

dents'beg to state that the statement .s by,the applicant 

that the applicant has been transferred and -  posted 

outside'the NE region on two occasions and after serving 

outside the NE region he Was transferred 'back to NE 

region are false and misleading. Though the applicant 

was issued transfer ,order from Guwabatl to Varanasi vide 

letter No. 363 of 1993 bearing letter No. 	1 7-15/92- 

Est t(M) dated 08.04.1993, but the transfer order was not 

carried'out and he had not reported to duty,at Varanasi. 

Subsequently though applicant was issued t ~jnsfer letter 
	I 

from .Guwahati to Bhopal vide order'No.113 of 1996 dated 

30.01.1996, the transfer order was not carried out.- The" 

applicant since the date of appointment has been serving 

in this division'and till date the applicant haa not 

served outside North East on.transfer. Hence the appil- ,  

cant is not admissible for Emergency passagL:,,  concession, 

special duty allowance (SDA). 

14. 	That with regard to the statement maoe in 

paragraph 4.15 of the instant application the Respon-

dents beg to state'that the applicant was recruited 

through local employ.ment exchange. Since the applicant 

has been recruited locally th ,rough local employment 

exchange and as he had never served outside.North East 

on transfer since the date of appointment,the app.licant 

is not entitled for Emergency passage concessi . on & SDA. 

Contd ... P/- 

fixecOve Englneef, 
C C 1,V B, Div--VU 

j 
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A copy of the letter iI9 annexed Oerewith as 

6. 

15. 	That with 
- 
regard to the statement' .  made in 

paragraph 4.16 of the instant application th .e. Respon 

dents beg to state that the statements are misleading. 

Though the applicant h1ad been transferred fl- om GUwahOti 

to Varanasi vide office order dated 8. 
1 
 4.1993, the'trans -

fer order had not been carried out. The applicant may be 

put to strict proof off to establish that lie had been, 

relieved from this division-on transfer,to the Divisio -,  

nal bffice at Varanasi.. The applicant in . ay be asked to 

s 
I 
 ubmit proof like relieving order from this division ,  a 

copy of tran 
. sfer order showing the applicant transferred 

from Varanasi to Guwahati and relieving 'order from 

Divisional-office at Varanasi etc. Though the aPPlicart 

was issued transfer order, to Divisional office at Bho-

pal, the transferord er.was not carried as the applicant 

had represented to'cancel the transfer order considering 

his family problems. 

(~ opies of the letters are annexed 'herewith as 

A  n  D.~_ _xj~~ 7 	1.  0 

That N with regard to the statement made in 

paragraph 4.17 of - the i-nstant appli lcation the Respon -

dents beg to state that in reply to the repres6ritation 

1% HI ,Sa"a r\'j. 

Execove Engfnoet s, 	Contd ... P/ -  
C C. W B, Div-~—VTI 

C-ILivVahati. 

I 
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from applicant against recovery of EPC and P ~ Yment q -f 

SDA, - Central Head Quarter had cl6arly informed the 

applican't that. the concession of EPC & SDA ar-e available 

only to those transferred/posted to Nol - th Eastern state ,  

from outside the region. The concessions are not admis.-. 

sible to locals, Since the applicant was recruited 

locally through local employment exchange, ,  therefore he 

was not entitled to these benefits. 

17. 	That with regard . to  the stat lement made in 

paragraph 4.18 of.  the inst I 
ant application. the-, Respon-

dents beg to state that the application. made by appli 

cant,is not made for bonafide cause. 

I . 8. 	Th ~ t -with regard to t,he statement made in. 

pa 
. 
ragraph.5.1 of the instant application the Respondents 

beg to s 
. 
tate that the applicant was recrui.ted through 

local 'employment, 
I 
excbange. -As he is from local emP ~oy-

ment exchange., and as he had never gone . outside North 

-East on.transfer, he is not entitled to Emergency Pas 

sage concession,, Special Duty allowance (SDAY as per .  

Government rules. 

19. 	That w'ith regard to the statement made in .  

& 5.3 of the instant application the paragraphs 5.2 

Respondents beg " to state tfiat ar.e misleadilng.' Though the 

ssued with Vransfer order on' two applicant has beenj 

occasions, the transfer orders were not.carried ou,t. The 

9 ro 	Con,td. 

fteculte L?ngfneef, 
C C. VI B, Do7 r—VI"  

I 

"I 
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applicant had never worked outside North East on trans-

fer. At the applicant is recruited' local employment 

exchange 
I 
and he had not reported to duty - on transfer 

outside North East, the dpplicant is r(ot entitled for 

EPC & SOA. 

That with regard to th ~ statement made in 

paragraph 5.4 of the instant application the Respondents 

beg to st6te that 'are misleading..The applicant has not 

been posted from outside region on the other hand the 

applicant was recruited through local employment exchan -

ge. Hence the 
. 
applicant is not entitled for SOA. 

That with regard to the statement made in 

paragraph 5.5 * of the instant application. the Respondents 

bed to state 
I 
 thaAt are misleading. The applicant has been. 

informed well in -  advance by then Head Office vide letter 

No. CGWB/DIV.VII/ESTT/P-386/03-4343 dated 29.10.03 that 

"LTC advance & permission for emergency passage conces-

sion could not be sanctioned to Sri S.K. Dubey, Driver 

II, as he has not been transferred from outside the N.f. 

Region, Moreover entire amo unt earlier sanctioned to him 

for 
. 

emergency passage.conoession will be recovered from 

him if any objection pointed out by the audit in this 

regard." 

A Copy of the-letter dated 29-10-03 is annex-

ed herewith as AnjDgAq_re 

Contd...P/- 
I 

r6oaA,9 W"t , D 0-4 1 

_RxecutPoe Rne 4neer g  
r, C W B, Div ~—VB 
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22. - 	Th -at with regard to the statement - made in 

paragraph 5.6 of the instant application the Respondents 

beg to state that the applicant had been .  recruited 

through local employment exchange and , had not worked 

outside North East on transfer,and hence he is not 

fulfilling the condition laid down in O.M. dated 

14.12 ,.1983 issu~ d by the Govt. of India, Ministry of 

Finance, New Delhi.' 

That with regard to the statement made in -

paragraph 5.7 of the Instant application the Res 
, pondents 

beg to state that are misleading. Though the applicant 

has been issued with transfer order on two occasions, 

the.transfer orders - were hot carried out. The applicant 

had never worked outside North East on transfer. As the 

applicant is recruited local employment exchange and he 

had not reported to duty o ~ transfer outside North East., 

the appli cafit is not entitled for EPC. & SDA. 

That with regard to the statement made in 

paragraphs 6 & 7 of the instant application the Respon-

dents have no comments. 

0 

9 

25. 1 	That with regard to . the statement made in 

paragraphs 8.1, 	8.2, 	8.3, 8.4 & 8.5 of the instant 

application the Respondents beg to state that the appli- 

cant bad been recruited through local employment exchan- 

I 
contd...R/ -  

" %, r6 	9 - W-6, D 
ftecluve. Engineer. 
C C W B, Div.—VM 

Owrahad. 
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ge and had worked outside North East on transfer from 

his date, of joining to till '  date. Hence the applicant i's-. 

S'Pecial not entitled for Emergency passage Concession & 

Duty allowance. The petition,may be dismissed at his 

cost. 

made in 
26.' 	 That with regard to the statement 

& 10 of the insta ,nt application the Respon - 
paragraphs 9 

dents have no comments.' 

V 0-9 
g,neer% ~e g%ecU IV 
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VERIE-ILCAMON 

1) 	S /0. 

aged about 	years, R/o 	 ~.A 
. . . . . . . . . . . . . . . 

District 	'.and working as 

has been authorised by the Respondent to verify the 

statement on their behalf. I,do hereby v(jrify that the 

statement made in paras 	 -2  C)  

C~ 	
are true to my ' knowledge and 

those made in paras -T, 	"Y 

being matters of record are tr ,ue to my information 

derived therefrom which,I believe to be true, and the-

rests, are my humble submission before this Hon'ble 

Tribunal and I have not suppressed any material facts. 

And I sign this verification on this) 6th d ay 

o f VA A 	200.8 at Guwahati. 

signature 
Execullve Enginre, ~ 

c C W B, Div,—V 
Culwabati. 

'44 ~ 
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Sir 	
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t1le, var 
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Para -Wi S e teP. 	f this  lettey.. 

	

o f recelp 0 	 jilvariaWY be quoted ~ while  
the date 	 f  the  ,port .Tlay 

ReferenCe to the n 
I  umber of Para  0  

cortesponding 
on the subjeCt issue. 
	

you 
. 
Is faithfully'.  

unts Officer (I.A 

	

As above.. 	 Asstt. Acr-O 

Axecuiive Bnvneer, 
r C W B, Di v. —V11 

C–iwahafi. 



Mit  

INADMISSIBLE PAYMENT OF Rs.  23,203 o E.P.C. 

In terms of FR & SR , Part- Il , Govt. servant transferred to NorthmEastern, Repo) 
territories will be entitled to LTC on two additional occasions during their entire. servi 
"Emergency Passage Concession" and intended to enable them and fathilies to travel to theif I 

emergency. 

While scrutinizing the service particulars and other records of th 
' 
e officials of  office of the Executive 

Engineer , Division-VII, CGWB, Guwah6ti , it was observed that the'.'EmergencY Passage 1, 
ConCOSSi& ~ 

allowed to those officials who were not transferred to North Eastern Region but were I  Wall ap oi~ted ir Y~ p 

NER i.e. Guwahati as detailed below: 

SI.No. Name of official Pl~ce of initial =Details of EPC availed 
osting 

(1)  T 	t 	f  1 	

1 	ill  ;w 	m  v.+ 	

f 	

ade in 
I Sh. 	Sunil 	Kumar 	Dubey, Div-VII, The payment of Rs. 1760/- (Rs. 1600 

Driver,GrAl CGWB, Adv.+Rs.. 160/- final bill ) was made in 

Guwahati January 20 00. 
(20-12-89) 

1  
The payment of Rs. 5865/- (Rs. 5600/- 
adv. + Rs. 265/- final bill ) was made 
inNov/2001. 	— 
The payment of adw.=9f Rs. 8138 was 
made vide bill No. 337 of 04-12-03 

a4ustment bill was submitted. 

Total  :  Rs.  15, 763/= 

Sh. R.P. Sharma, Peon -do- On first occasion total amou 

L 
Rs. 1808/- was paid. in 
February/2000. 

Total payment of Rs. 5M/- was 
made in Dec/2003 on second 

occasion. 

Total  :  7440/= 

The emergency passage concession is admissible only to thosO officials who are transferred to NE 

and not to those who are initially appointed in the region. It may also b6 mentioned that Sh. S.K.Dubey w 

allowed EPC on three occasions . As such, inadmissible payment was made of Rs. 23,203/= on this accoun 

It is stated that Rs. 15,763/= and 7440/= may be recovered from Sh. S.K.Dubey, Driver and Sh. R. 

Sharma, Peon respectively under intimation to Internal Audit (CHQ). 

T 

ti 
Pxe,rUt&e 
C C W B, Div ~— Vll 

C-uvrahafi. 

iree as 



/I.A-/2005-  o,C(3WEVDTV-V'11/RSTT  N 
GOVERIqM..E,N.,T OF INDIA 
CENTRO ~016UND 'WATER BO : 

%ON 

..781024. 
Ann 	GUWARATZ"'-  

-Date I 

)pp CE ORDJL- R 	rnal AU~Lt Intli 	bb- h 3ervations of t AS PeA. oix 	 It .  : 18 - 50 - 	A -, 
Va 

V  ei. letter NO.WR/CX 	.w 	
t 
/V th 	f 611%rjnq.~ dtfi-6161s - ~ 

th t - the ointed Out p 
in, afti'ssiblt 	 details Of, 

of Official I,R, para 
Sl'.N06 Name 	 NO , 	 claims allowanges 

E 	17 r-, 0 :  K! 
7 	 1 

Shri S. K. DIUjl-'.y 

8130 

1008 

shriag. p. shaL ah 5632 
peon 	

0 
Adhoc BonU5 . 

03-04, 	554 . sbri K.CwDage 
T,O.D.(C) 0.0-0 1 	05 

01-02 	103 

Shri B.C.Talkikdere ()1_02 	412 

04-05, 	20 
3 

SPI-3 (d) Allogo 
alita 	9 

6 	9',-1 r i X.C.Das 

S - ri hr,~ C.Hath 

S ,0rj 

nk r a'vo c tY 

7440 

797 

9) 65 

T,G -ak 	4 
kA I WCIT to -i - VO-C 

Executive Eng!neer, 
C C VY B, Div ~I—W 

C-1wabab 
7- 

=., 777., 
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DLSTRIBUTION 
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C"liwahati. 



Ilk- 

J1,  

", 

67 

QDr-Pn Pi 

1A 

No.4-4278/90-Min.Estt., - 

Government of India, 
Ministry of Water Resources, 
Central Ground Water Board, 
Bhujal Bhawan, 
NH-4, Faridabad - 121 001. 

Dated: 

~Fy 
-1 

 

T o 

~/The Executive Engineer 
42- PIT Central Ground Water Board, 

~! ~s  / 1  ~~06  
Div.VII, Guwahati 	 a 

Sub: Prayer for stay order on EPC for re-a 
. 
udit and request for p 	t Of 

SDA — regarding. 

Sir, 

I am to invite a reference to the representation of Shri Sunil Kumar 
Dubey dated 5-9-2005 addressed to this office and copy endorsed to the 
Ministry on the subject cited above. In this connection it is stated that in 

terms of FR & 
SR, Part-II, Govt. servant transferred to NER and Union 

Territories will be entitled to LTC 
on two additional occasions during their 

entire service career as "Emergency Passage Concession" and intended to 
enable them and.families to travel to their hometown in emergency. As 
intimated Shri Sunil Kumar Dubey, Driver Gd.II was not transferred to NER, 
Guwahati but was initially appointed in NER, Guwahati. Therefore, he is not 

entitled for "Emergency Passage Concession". 

Shri Sunil Kumar Dubey, Driver Gd-11 may be informed accordingly. 

Yours faithfully, 

P.N.SEKHRI) 
Administrative Officer 

e 

C C; VY B, Div.—V11  
C-u%va,hati- 



,Arn -P -,Q- X U Ae — -5 
No.4-4278/90.-Min.Estt. 

Government of India 

Ministry of Water Resources 

Central Ground Water Board 

Bhujal Bhawan 

NH IV, Faridabad- 1 21 001 

Dated: L  7 MAR ZOOT 
PFFICE  NYIL~  M.(0)_RANDUM 

Sub: Representation from Shri Sunil KUmar Dubey, Driver (Grade - 1) against recovery of 

EPC and payment of SDA-regarding. 

I 
am to invite a reference of your application dated 05-09-2006addressed to this 

office and copy endorsed to the Ministry on the subject cited above and to say that 
clarification has been sought for from the Ministry in this regard. The Ministry has informed 
that as per the extant Government of India instructions the concession of 

EPC & SDA are 

available only to those persons who are transferred/ posted to North Eastern States from 
outside the Region. The concessions are not admissible to locals. since you were 

 recruited 

locally through Local Employment Ex therefore not entitled to 
these benefits. 

CL"' 71~4p' 

P 4®r ~ 

'N' 

(S.K. SrNHA.) 

Director (Administration) 

io 
S111- 1 SLI111 I Kurriar Dube ~ . 	0 	

- 	I ' c6  

1 

 06 

vo, 
(Grade-1) 	ck Drivei 

ater /I 
	Central Ground Wc1tel Board. 

DP, I I 	ati S 011, Nl ~),Vll. Guwahati 

Copy to the Executive Engineer, CGWB ., Div.VIl, Guwahati for information. 

(S.K. SrNHA) 
Director (Administration) 

ex 	
Engineer, 

C C W B, Div,—VTI 
Onrrahafi. 



Rcnev~, 	"i'evi"r,~tjo.n. -  Orer -Y 
thrce: 

J . 	 . .... 1.1"-..', ~ 

)Jf ot. -)- ,-lu ~.do 	n 	renbxV b ,~ 	h2 t 'C 
 Your. 	regiStratiori . . 	~vflj 

(~I) 

cancelled: 
You c,- .-i 	renew 	your- , 	atll un,  

ally or b~ - po"t"r - Persor, 	. 	y 	renewal 
DO 	SEN-b P90t . 	NOV :  

CAR D.-, A bp:  ~,lo the E 	ange 
a REPLY PAID POST 

A:; LXIIj,4.brrn No. Ii 

GOVERNMENT OF ASSAM. 
-9 DEI~ARTMENT OF LAI Our, '  . 

Li\~IPLOYMENT E' CHAINGE 

MENTITY C.A,.?, -'9 
(Not an Introduc".1on card ~w int vleW. 'i", 	61-V 1.7 L.7 ~W- 

n ..Uv.111-1 1. Nzuve of Appli 
D  a`4 of R60,ztration 

jal tration N'C"-. Is to 
de.Nu_- "- 	r  C. 0: C, 

ac' 7-7, 	- 1~ ?-. 	I 	t T 

Tp 	-5-7`0~-APPLICANT' TION. , 
this 	 Y.,  4 

o,! c-- rre D..t-.6 xch ~ :: 

Nuinblax-:' 
~.T C 

ie T,  you wr?e '0 t !  il~ 

CIO  

44 	A. 
1, N~~ 

4A 	0 ,6 Val 

EXAMingm"eer, 

C C W B, Div.—VII 
C-invahati. 
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TO 

Sub i 

I rom 
Sunil Kumar .Dubey 
14TD 
CGW8, Division VIX 
Guwall a ti- 

The Director (.10mill Ust" tic")  
Central Ground Water goakdo 
NH IV, 
Paridabad (liaryalia) - 

Rapr3selitation fo 
I 
 r itbholding transfer 

44,  

0 

5 jr, 

I beg to state that, vide your 
RCBPCCtfully 	ed undef 10tter  No*  

office 01:*3ar 100. 1 ,1. -1 -)e 1996, Issu 

17-1/96 Zsr--,:(14) (lated 30.1.96, 	h3ve L*~en transforrad 

tu Div-XII, Bhopa1. In this connection, 
I beg to lily 

dowa a f aw  1jiled for yout 
. kind and sympathetic collaide-

tiOn. 
i f or to ~)lj, t2f(j  fGr  41y  tf a rifs 

Sir'. I 	rc, (_)n 	 G, ,,jjehjti was I P , 99 ,j whGn Iny fami 1  11 , 
6,jy )-,)y day 

anc, tna. climpj: ,z~l  Of~ 	

from 
a l so  "Ot huiting me tind I was a lway s  fjuffering 

t my rerptast for transfer to the 
D .j.rir)jo-zn dysenntery. Bu w&terlalised fera long 
places  O j Aly  criol .ce could not be 

rLd anxiously waiting 
z!ejjjj lt of this delay el 	

ative t iruc. . AA 	 left with 
ior 9,~.,.veral years , there Was DO family at Guwahati. me excePt to bring and sattlO my 

—.4--nCes explained ak~ovh it may be 
t 0 ji'l t,(Jeti(B C11— education in 
mentio,jod that all my  cklildrun are gettillg thS L C04'P16-- I AY  icumily  is  settled here till 
Guwalla'r-i d0d 	 ord-ing tO the 
tion of tjj(* edur ~j t.jon Of my chi.1d.ren acc. t1le 6econ dary Education IaO Brd  O:f'  

pj;escribed by 	 for  me to change 
Assam. It will be practically diffIcult 	

'i"dCliwi% the 	,111c a Lion iruid M04MOSO tO k "d  

in 116311ya 

iii) 	i-Yierefore. I request to kindly cancel mY 

trpinsfer order tor Bhopal Division anci  nly all requolt 
to 0 ,L ,Ier Pla 

	

	 -e treated E., e3 Bade in past may 1,  
reques t i s  lade ,jg,3in in future# 

for which I shall be higi,1y,  obliged. 

Thanking Youo 

oc Twtk-~ U~~ 

ExecutNe Fno.neer, 
C C; W B, D;v,—VQ 

Onwahati. 

yours faitnful l'y-'  
C-), 

KUKAR DU)aEy 

HTD1. CGWU 
DIVISION V:EX, 

c,~;AIMTX-24. 



I". 
-~ 4z-y 

0 

To, 

Su's t 

Sir, 

06yep1m, ent , of, n 
Ceft-'trj 

~ 

Grotjil d"W tor.Xoard'
.  

Divi 
, 
Uon_4110zov Itold 0  

-Guwahatl-24 

lated s 

The Direote'r(Admn.) 
Central Ground Water Board, 
NH.IV,Faridakad 
Haryana 

Transfer of Sri Suail Kr.Dubey#N.T.D.from 
Guwahati to Bhopal Division. 

I am to forward here ,~ith an: application ',of 

Sri Sunil Kr.Dubey,M.T.D.af this division ~ for 
of the transfer order to Bhopal blvisionv 

in - view of the diffiqujti*si.'exp.lainoCbY 
Shrl Suftil Kr. Dube y o  M. T. D.An, . hi 's explanationo'kis 446k. A& Y 
be considered sympathotiPallyoAo that the, eduditt 
School goinj dhildren is-not disc ontInued. More*Ver.'it ~~ Is 42 
added that being an Oiaient and. efficient dr Vor of 
ision g his services are absolutely necessary,5,9 he may kind 

. 
jy.L~" 

be retained in V158 division. 

ThankiKg You 

Yetirs faithfully, 

En2l9 ;  AS  alieve,  

'~ W4"j ~W'~ 
VAN 

BxecuTpe Etngmper, 
C C W B, I)iv,—VI) 

Gimahati. 



'n 'Q_X 1-k TIE 

`111~1 
From 

(THROUGH  PROPER CHANNEL) 

4A. A 

-*r ' Sun il Kuma 51~~ 
S.C.D.(OG), 

"'~__~er Central Ground 
Board, Divn. VIIi 
Guwahati -781024 . 

To 

The Director (Admn-), 
Central Ground Water Board 
NH IVt 
Faridabad (Haryana). 

Sub 	Representation  for withdrawal of the trans - 

fer order No 11,3 uL 1996 issued under 
letter No. 	 M dt. 30-1. 96 . 

4 

S ir, 
With reference to the above I have been 

transferred to Division XI(,Bhopal . In this connection ,  

I have already sent my representation for cancellation 

of my above transfer due to my personal circumstances as 

laid down in my representation letter dated 6.2.96 

(copy enclosed). 

But, inspite of my above representation I 

have been asked to join at Bhopal immediately vide CHQ 
I 

letter No. 17-1/96-Estt(m) dated 16.9.96 . Now I am 

again requesting you that my above transfer order may 

kindly be cancelled looking into MY circumstances 

already explained in my letter dated 6.2.96. 

An early action in the matter is requested 

please. 

Yours faithfulNYO 

r 	&/ 	 CT 

SUNiL KUMAR DUBEY 
S.C.D.(OG)' 

I 	Lo ac -4  

,)cecuilve Fng!neer, 

C G VJ B, riv--V';  
Ctiawahati- 



GOVERNMENT OF INDIA 
ministry of Water ResoutCes 

9 ~ ard Central Ground Water 11  
Division V I ,, Zoo ~~ .Roadl 

Guwahati-781024.  

4,P 

t  
30th 

. September, 19V 

I 

MO.DIV.VJ 1 /EStt/P  . 
-38ro/96-.- Dated 

~,~ _~. i "': 

10  
9 	, & I 

To 	The Director (Administration), 
Central Ground Water Board ,  

NH IVI 	(Haryana). Faridabad 

Representation of Shri.Sunil Kumar DubeysSCD 

Sub 	(OG) for cancellation of his transfer to 

div.X11, Bhopal. 

CHQ O.O.No.113 of 1996 issued under letter 

Ref 	 No. 
17-1/96-Estt(m) dated 30.1_96- 

CAQ letter No. 
17-1/06-Egtt(14) dt.16.9.96. 

Sir, 	 ith an application of 
I am to forward hereV 	 cited 

il Kumar DubeY4.SCD(OG-J ~tn the subject 
Shri Sun 
above, which is self-explanatory- 

. formed,that tirle.individual had 
It is also in 	is--regard.on dated 6.2.96 

made a representation in th ,  Cllj6 . ~~ iar  jdal3sd ,  with 
which was also forwarded' t o 	 ~tsd 7.2.96 (COPY 
favourable remarks-by this 

0. ff*.ice on'.da 

enclosed) . No response seems. t~o.have been received by 

this office in this regard till date. 
had.again received letter No-

Now this Off ice 	 transfer of 
_,,t t(M) Oated 16. q.96-.tegarding 

17-1/96 	 'of S .ht~i Sunil Kumar DubOY is 
3 in which the name 	0 : 	D. 13 for transf6t 

Driverg 	ter list.at  er .ial ni, 	is 
also under transi 	Since% ' 

there4as, alreadY.been a 
to division XII, Bhopal - 

-h 
'east Division and -generally 

ge of drivers in nort . 

short& 	 aasilY from, outs.ide 
Of,  north 

1 rig -to nobody wants to join here 	he.,individual is w il  
eastern region and moreover t -ast. Looking intq_the 
stay in remote area of.North,E 	well as the 
genuine problem of the individual as n 

, it is requested 
l ity of -drivers in this divisiO necesg 	 r Bhopa,l may, kindly be 

that his transfer order fO 	or-med accordingly- 

cancelled and this 
o ffice may,be inf. 

'~yours aithfUllY 

EnClO; As above. 
N.P. 	NAGI IW7 I  ~ ,6  L  

EXECUTIV ENGINt9R 	
axecu 

	
?ngineer, 

CGWBo 
C W B, Div.—W 

1~ 41 	SCD(OG), 	 Cz,1wrabati. 
Shri sunil KU ar Dubey, 

ti for information DiV.VI1, Guwaha 	

__0 

	

1, . 	NAG~ 
RyECUTIVE ENGINEER 

1~1 



414~ 

C? 

NO.CGWB/DIV.VII/ESTT/P- ~ 86 01- 
Government of India, 	

I- I Central Ground Water B6are j  
Division-VII, Zoo Road, 
Guwahati-2 4 . 

Dpted--2c~ . 

OFFICE  MFI-10RANDUM 

for emetgency passage 
LTC advance & permission 	I 

concersion. could not be sanctioned to Sri S.K.Dubey, Driver-
II, as he has not been tiaansferred from out, sj.d'e the ~ -E* 

Region. Moreover entire amount earlier sanctioned to him 
for emergencT2 passage concession %4ili be re6overed from 
him if.any objectionipointed,out by the Audit in this 

regard. 

J..~- .BORGOHAIN 
HjAj)  oF  qFFICE 

L 

Sij S,,-,K-,Dubey, Driver-Ii. 
CGWB, Division-VII, 
Guwahati-2 4 , 

kA 	it 	A, 
1-'-11rcu[4e Eng! 

C W 13, Div,—Vtl, 
C-11wahati 

D K// 

J J 

IF'S  

NT P  91 ~11, V. 


